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RAJYA SABHA

Monday, the 7Tth September,
16th Biadra. 1892 (Saka)

1970/ the

The House inet at eleven of the clock.
MR. CHARMAN in the Chair.

REFERENCE TO NOTICES REGARD-
ING QUESTION OF PRIVILEGE
AGAINST SHRTI RAMNATH GOENKA

MR. CHAIFEMAN : Before [ take up
the business on the Agenda; I want to dis-
pose of some notices of breach of privilege.
I wish to hear those honourable Members
who have give | notices, or some of them,
in order to 'make up my mind as to
whether T shoild give consent to adopt,
the language of the rule to a motion for
breach of privilege. I am not yet giving
my consent.
given me noti.es just to speak briefly so
that T may be able to make up my mind
on that questica.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : On that before you begin,
1 would like 10 say something
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SHRI BHUPESH GUPTA (West Ben-
gal) Mr, Chairman, your position is
quite according to the rules. About this
breach of privilege matter you bave been
right in saying that you would hear those
honourable Members who have given
notices as well as others, that is, those
who wish to speak. On the basis of that
you will make up your mind. As you
know, you even have the power to refer
the matter to the Privileges Committee or
suo motn, you may also admu a motion
straight on the floor of the Housc. 1t is
for you to decide. If you think thai the
case is such as should go to the Privileges
Committee, it is for you to decide. If vou
think that the case is such as can be
taken uwp immediately, a motion could be
admitted by you straightway and put it
to the House; that also you can do. You
may also reject the permission. All these
three courses are open to you under the
rules. Therefore, I think it is good that
you are allowing both the supporters and
the opponents, if there are any, to make
their statements, and in the light of their
statements you can decide in what manner
this particular motion should be dealt with
by this House, directly on the floor of the
House or through the Privileges Commit-
tee. It is for you.

MR. CHAIRMAN : [ want to make
one observation with regard to what Shri
Bhupesh Gupta has said. He has said that
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[Mr. Chairman]

1 shall hear the opponents also which is
not correct. I have asked only the
movers or some of the movers to make
brief statements on the question whether
there is a prima facie case for breach of
privilege, I have already said that this 1
have done in order to enable me to reach
a conclusion whether there is a prima facie
case or not. I have not said ‘opponents’.

SHRI V. B. RAJU (Andhra Pradesh) :
what is the subject-matter of discussion ?

SHRI GODEY MURAHARI (Uttar
Pradesh) : If the breach of privilege re-
lates to anything that was publishad in
the nmewspapers, then I would say that it
should have something to do with what is
going on in the House. Otherwise, I do
not think any breach of privilege Will
arise. In the first p'ace if the breach of
privilege has got something to do with the
statement that is going to be made, then
the statement should be made first and
after that the Members have a right to say

whether a breach of privilege has been
committed or not .
(Interruptions)
Y grax Fog werdt ¢ 98 UF g@U
T g S feara gt wr g
SHRI GODEY MURAHARI : If there

is no subject-matter on which a breach of
privilege can arise, you should not admit
it.

SOME HON. MEMBERS . What is the
matter that we are discussing ?

SHRI CHITTA BASU (West Bengal) :
What is the issue ?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : You should ask somebody to
raise the issue so that others will know.

SHRI BHUPESH GUPTA : 1 raise the
issue.

SHRI CHANDRA SHEKHAR :
can he raise ?

How

MR. CHAIRMAN : I want to know
from Shri Tyagi whether he wants to pro-
ceed against any particular individual and,
if so, against whom. His notice to me
appeared to be vague.
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SHRI M. S. GURUPADASWAMY
{(Mysore) : Why don’t you read it out ?

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) I leave it to you and to the
House. If the House is not interested,
then let it be dropped. 1 refer you to
the reply given on Monday last by my
honourable friend Shri Raghunatha Reddy
on the question of Shri Ramnath Goenka
utilising the National Company’s funds for
the purpose of buying IISCO’s shares.
While giving the detailed reply, we were
given to understand that the matter was
sub juidice and the matter was being in-
quired into and the case was going on.
Two days later, we found a statement
issued by Shri Ramnath Goenka. It ic for
you to see whether, it is a contempt or
whether it is a question of privilege or
not. The Mimister makes a statement and
on that a private party—Shri Ramnath
Goenka who is my old personal friend—
makes these observations. Thercby, even
if he has commit'ed a breach of privilege,
I would not mind the case being inq ired
into by the Privileges Committee. After-
all, friendship does not mean that I should
not do my duty. He says that the reoly
given by the Minister was absurd and
maliciously misleading. Then he says that
he is being prosecuted because of the cri-
tical attitude of the Indian Express against
the Government. Well, if this is true, I
would like to know, Sir, if one i dividual
openly makes a statement, openly contra-
dicting what the Minister him-elf Fas
said,—it is really a serious question—who
is right and who is wrong. If the Minister
has committed a breach, well, it is a de-
finite breach if a wrong reply has been
given and if the reply is right, then the
person who openly criticises the Minister
has committed a breach of privilege.
Therefore, T want you to decide and I
want to lay this statement on the Table
of the House so that you and the other

Members might compare whether it
aeserves .

SHRI BHUPESH GUPTA : Whose
statement is this ?

'SHRI MAHAVIR TYAGI : T am not
giving a statement. It is only a news-
paper report,

MR. CHAIRMAN : Mr. Chardra

Shekhar,
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SHRI MAHAVIR TYAGI : I am put-
ting it on t.e Table so that Members

might see whsther a breach has been com-
mitted by this gentleman and if he is
right, it coull be known through a court
of inquiry o° whatever the procedure is.
Then, the Minister should be taken to
task. If the Minister has given a wrong
reply to this House .

MR. CHAIRMAN : Please listen {o me
now. I do rat want that it should be laid
on the Table, T have got the whole news-
paper myself ; you have got just a cutting.
I have read it. You need not put it before
me,

SHRI MAHAVIR TYAGI : The ques-
tion is, if the matter comes for discus-
sion, how will the Members make up their
mind if they have not seen this statement ?
Then alone they can do it.

(Interruptions)

MR. CHAIRMAN : Yes. But it is only
when the qui<tion comes up. T have still
to consider whether T should give my con-
sent to the guestion coming up.

SHRI MA JAVIR TYAGI :
you permit n:e to read it out ?

MR. CHA'RMAN : It is not necessiry.
You have given the substance of it, ‘Meli-
cious’ is the crucial word. You have used
it. Now, Mr. Chandra Shekhar.

SHRI CHANDRA SHEKHAR : Mr.
Chairman, T have given notice to move
against Shri Ramnath Goenka and the
“Indian, Express” for publishing a state-
ment of Shri Goenka in its issue dated the
4th September 1970, The purpose of my
notice is quit: limited. The very first sen-
tence of the statement published in the
“Indian Expiess” says that the statement
of the Minister is maliciously misleading.
This is enough, Mr, Chairman, to prove
that this is against the prestige, dignity
and decorum of this House.

Sir, will

(Interruptions)

SHRI C. I*. PANDE (Uttar Pradesh) :
It may be trie also. .

(Interruptions)

SHRI CHANDRA SHEKHAR : Mr.
‘Chairman, I shall very humbly request my l
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hon. friend on the other side to see that
even if a Minister makes a false statement.
it is for you, Mr. Chairman, or for a
Member of this House to challenge the
statement of a Minister. .. (Interruptions)
Even if the statement is false, according
to the parliamentary procedure, a Minister
has got the right to correct it. But, no
outsider. . . (Interruptions). Mr, Chair-
man, may I request Shri S. N, Mishra to
control Shri C. D. Pande ?..

(Interruptions)

SHRI PITAMBER DAS (Uttar Pra-
desh) : Sir, I would very much want Mr.
Chandra Shekhar to be heard quietly. We
may be able to appreciate the argument.

SHRI CHANDRA SHEKHAR : Mr.
Chairman, what I was trying to submit
was that even if a Minister makes a fa'se
statement, totally false statement, it is the
right and privilege of any Member of this
House to challenge this statement. Ne
outsider, in any parliamentary demOcracy,
has been authorised or has got the privi-
lege to challenge the statement of a Minis-
ter or any Member.,, (Interruptions). H
he wants to challenge it...(Interruptions)

. If he wants to challenge it,
(Interruption) 1f he wants to challenge it,
the course open for him is to write to you
to refer to the matter and if you think that
any wrong has been done to person con-
cerned, you can order for making necessary
amendment in the House by the Minister
concerned. Any reflection on the proceed-
ings of the House by any outside person
through any media is a breach of privilege,
is against the dignity of the House and is
a clear violation of the privilege. Only
two words of the statement of Mr. Goenka
are enough to prove that the statement of
Mr. Goenka is in bad taste. T have noth-
ing to add and I am not very much sensi-
tive about it because a person behaving
irresponsibly in the economic life of the
country is not expected to be very res-
ponsible in making such utterances but T
would urge upon you that you should take
note of it. Tt is not a matter to be investi-
gated by the Privileges Committee, It is
a clear case, I do not want that Mr.
Goenka should be brought before the bar
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[Shri Chardra Shekhar]

of the House but I brought it before you
only with the intention that if you think
that if is a clear case of breach of privi-
lege and Mr. Goenka, howsoever econo-
mically influential he might be, has no
right to comment upon the statement of
any Member of the House, whether he is
a Minister or an individual Private Mem-
ber. If you think that these words as
have been quoted by Mr. Tyagi, are dero-
gatory to the prestige of this House, that
they are reflections on the proceedings of
this House, then at least the minimum I
shall expect from you is that Mr. Goenka
should be warned or admonished and

should be brought to his  senscs
through your  ruling and through
your warning, When the case is

clear under the rules of the House, it is
not necessary to go to the Privileges Com-
mittee and in this case I shall not waste
the time of the House. Hundreds and
thousands of cases can be cited that no
outsider has been allowed to challenge the
statement of any Member in the House
which has been made on the floor of the
House. With these words, I urge upon
you that in the name of the dignitly, de-
corum and decency to prevail in the House
you should take due care and 1 leave it
to your good judgment that you should
take the necessary steps to make amends
and to warn such irresponsible people who
go out of their way simply because they
have so much economic arrogance and
ecoromic power in their hands.
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(Interruptions)

SHRI BHUPESH GUPTA : 1t is just
a gquestion of merits and demerits of the
thing and th:t can be decided here and
now. Constirution is not involved here.
The issue is whether there is a prima facie
case in this or not.

(Interruptions)

SHRI C. D. PANDE : On a puint of
order, Mr. Clairman. You should first
call the hon. Members, who have given
you notice ol this thing, in the order in
which their rames appear, and not those,
who have not given you this notice, Now
Mr. Bhupesh Gupta has given no notice;
yet you have allowed him.

SHRI BHUPESH GUPTA
speaking on this thing. . . .

I am not

|
I
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SHRI C. D. PANDE : No, no, you can-
not at all speak now, I am one of those
who have given the notice and T should be

10

i allowed to have my say, Sir.

SHRI S. S, MARISWAMY
Nadu) : On a point of order.

SHRI BHUPESH GUPTA : My sug-
gestion is a serious matter. MNow Mr.
Chandra Shekhar has put his case. It
would no doubt fair if you can ask some-
one to prove that it is 2 wrong case.
Every party should be given a chance to
express its opinion on this matter, and
then, after that, you may come to a ¢Op-
clusion, because it involved the entire
House, T would not like that Mr. Pande
should be shut out from speaking. He
should certainly speak.

SHRI S. S. MARISWAMY
point of order, Sir.

SHRI C. D. PANDE . What about my
point of order ?

SHRI S. S. MARISWAMY : My point
of order is this. Mr, Chandra Shekhar
has got every right to put forth his case
for a Privilege Motion, but T would like
to know whether he has got the right to
discuss the character and conduct of amy-
body, especiallly of Mr. Goenka, who is
not a member here. Mr. Chandra Shekhar,
when he expressed his opinion, said that
Mr. Goenka has behaved in an irresponsi-
ble manner in the economic life of the
country,

(Tamil

On a

1 am not pleading for Mr. Goenka, nor
am T his friend. But is it right to discuss
about a man who is not represented in
the House ? T want a ruling on this.
Otherwise, how could people who are out-
side, could be defended ?

MR. CHAIRMAN :  Please sit down.
Shri K. V. Raghunatha Reddy.

SHRI C. D. PANDE : What happened
to my notice ? You please hear me for
one minute. You are allowing those who
have not given the notice. 1 was the first
to give notice and you 1iold me that T will
be given a chance. But you are giving
the chance to those who have given ro
notice,

MR, CHAIRMAN Supposing 1
don't.. .please sit down Mr. Pande,
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SHRI K. S. CHAVDA (Gujarat) : Mr.
Pande has given you the notice. ~ Why
should he not be allowed to have his say
on the matter ?

MR. CHAIRMAN : I do not want your
advocacy. I am hearing him. Supposing
I do not find it necessary to hear you, I
may not hear you.

SHRI C. D. PANDE : There are points
which have not been covered by earlier
speakers, My grounds are quite different
from the grounds mentioned here. There-
fore how do you make your decision ?
I want to put the case as I conceive it.

SHRI M. M. DHARIA (Maharashtra) :
On a point of order, Mr. Chairman. Over
this advice of yours you have called on
Mr. Raghunatha Reddy to say something.

MR. CHAIRMAN : 1 withdraw that

order. No more please. 1 am giving my
ruling on this.

SHRI C. D. PANDE : No, no. How
can you give your ruling now ? My

grounds are quite different, I have a diffe-
rent view of the whole thing. The real
question is the background of the case,
the question put and the answer given, and
then the Statement issued by Mr. Ramnath
Goenka.
has said that they are political views and
that the organ that he is possessing holds
certain political views. Then, he said...

SHRI ARJUN ARORA (Uttar Pra-
desh) : On a point of order. . . . 1 am
on a point of order.

SHRI SUNDAR SINGH BHANDARI :
The Chairman is not permitting you.

SHRI ARJUN ARORA : How can you
prevent me from raising a point of order ?

MR, CHAIRMAN : I will call you.
SHRI KRISHAN KANT (Haryana)

You have to call me also. .

SHRI C. D. PANDE . In the statement
he said that he believed that he was being
persecufed because of the critical attitude
of this paper. Now, everybody in this
country knows that the jute piess, the so-
called jute press had been curbed.

MR. CHAIRMAN : Now, I do not want
facts about it.

Mr. Goenka in the first sentence

Ram Nath Goenka

SHRI C. D. PANDE : Therg are two
papers, the Indian Express and the States-
They are standing aloft and they

man.
are holding the banner of democracy. Be-
cause you could not bend him, because
you could not break him, you want to

forward these charges. (Interrup-
tions). Mr. Reddy is in the habit of pass-
ing on information to his friends. 1 can
challenge it. He passes on information to
Mr. Chandra Shekhar and asks him to put
questions. . .

bring

MR. CHAIRMAN : T do not want these
facts.

SHRI C. D. PANDE : Sometimes infor-
mation, which is not called for, is given...

SHRI CHANDRA SHEKHAR
on a point of order...

MR. CHAIRMAN : Please sit down.

SHRI CHANDRA SHEKHAR : 1 rise
on a point of order. ..

MR. CHAIRMAN : Mr. C. D. Pande,
please sit down.

I rise

(Interruptions)

SHRI CHANDRA SHEKHAR : Mr.
Chairman, Sir, I rise on a point of order.
Mr. C. D. Pande has made a very irres-
ponsible statement. T was never involved
in any question about Mr. Goenka..,

SHRI €. D. PANDE : Not this, has
many other questions.

SHRI CHANDRA SHEKIHAR : Mr.
Pande, you are not to decide. I know

what Mr. C. D, Pande is. I ncver make
statements about individual M:mbers. I am
never bothered about briefs from the
Minister. At least Mr. C. D. Pande know
it. If Mr. C. D, Pande wants this game
to be started in this House, Mr. Chairman,
and if you will permit it, I am ready to
bring all facts about Mr. C. D. Pande...

MR. CHAIRMAN : No, no.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir, equally Mr. C. D. Pande
should be allowed to come out with facts
about me. If your honour allows this
game to be played, T shall leave it to Mr.
S. N. Mishra. 1 may tell him that we are
not interested in individuals. What has
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provoked Mr. C., D. Pande to make such a
reflection that 1 raise matters in the House
at the instance of Ministers ? Mr. Chair-
man, Sir, I fe:l deeply aggrieved and I
think that Mr. C. D. Pande should with-
draw such remurks. I am not in the habit
of talking like that.

5t fawT: I (AR AT,
wé o< 1 O arq AR FTE. L

SHRI ARJUY ARORA : When will you
call me, today +r tomorrow ?

MR. CHAIRMAN : I wish tomorrow, but
I will call you today.

st avrer ¢ Fraar § & foww
qr faqr & <OFY 98N g W g,
AT I Tl A, T A7 "o o
qi¥ &7 ATH ¥, T fAwE @ v HT

aq ..

MR. CHAIRVIAN : You do not know
it. He has given his name.

st fraTaT AT S 39 AR A T
FEAT AR & AT FEd
oft frareme | o AT

SHRI CHAMDRA SHEKHAR : What
happened to M.. C. D. Pande’s remarks ?
f ask Mr. Pitarnber Das to tell Mr. C D.
Pande to use iis own judgment whether
it is proper fo any Member fo say that
he is asking all questions at the instigation
of any Minister, This is a very Serious
matter. Mr. Chairman, I never induige
in such things and if anybody does such
things to me, T want to take it to its logi-
cal conclusion. I should like to have your
specific ruling whether Mr. C. D. Pande is
allowed to make such irresponsible state-
ments. Then, today or any day I am
ready. Mr. C. D. Pande should be allow-

ed to give all fucts about me and I should.

be allowed to give all facts about him and,
. Mr. Chairman, Sir, T shall leave the whole

matter to Mr. . N. Mishra, the leader of
his own party, .0 decide who is guided by
whom. 1 urge upon you to come to some
decision.

sy e @ ;. WWTETT AR,
w& g fades Fwr  fr Ao weedE
S A S gy AT o o g F FaY

Ram Nath Goenka

q AT TBTE H IHH! 9 97 ¥ T@fer
T FT W MIF 30 ard agw |
GI'\TG'-_'Q'\faTHI{Rﬁ"QEﬁaTa IBTE o
FTHE” G TG | | qH A A 3 &
R 7 fraga AT &) A0 v
7g % 5 & 36 wwelt agw F ey

Ig 39 FATSE T &Y Y |
sft awamET @ F A WA e

A FNTAT § g T A g
T AR A I TOFEHAGT G | F
qraree arg ot & faage #sw
AR AT IATE AT 30 a & 948
T [T ATES € AT AeAN WgrET, 2
T e A S g F@r | F A amw
HHISTAA AT 1T ATFAT T8 E |

sfaraRa® ;=09 9 0w
durfrs smafa sw=aee S & 9org &
AT IS FIX fa=me #3 3A7 svawmw
2 7S fame & fog o e anaa
ferarared Y UF aTa T@ IAT AGATE A T
WY I FE F AR WA wEq|
Ffaa sy, wFagagr Faw g
NSy W F o7 s fomr ¥ fasre
¥ § fF U A T wrEem
t a1 = ¥ fafeeeT 1 7maar )
ITaT FeaT ag A1 fr yw §  faey O
eIy & fasg oY 3w gea | faan
TAT & L FIS TIZL FT  ATGHT STHT
FrAETT FT 2 a7 IgFT gfgare F+T
¥ q @3-y 9u% ST qFAF F AT
arfgd | AT 91ga 1 4 gg  F9AT
f& 378 9% agra &1 fyaas #RET 7
A ST FY AT T |

off aegv@T ¢ Ag, 9 gie o
gfiars a8 AL FIT 1 F IF G A
FEAT, AT ag FEA €A Agefew
2t ag ara Tg ot AfFd S war
“Fefroee freefen” |+ gg @ s
AT foeersT 81
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Y dyeeaR T ;AT SUET AT TG
21 AT WINT FT T F, WIT HT A
T

i} Foor FTeF : WIGT 91T K FATAT

2

=Y qyareaR I ¢ J Arfea & faai
FA ) AR AT feFwT g §

1 am incapable of shouting physi-
cally as well as temperamentally.

wifa & @ g7 |FT g 47 G ATH
|TRA QT AT @ § | WIF FT I
E & 7T AT 797 & T AT 3fsfaspra
F Fa feures 31 & | oW A1 T
gHE F FFET FIZ AT IAF qag H
FEIATANE ATAZIFTE. . .

=t gargean AR (I 93A)
JUTAA qrEd, NqrE 19 A FE R
& T SR W1 AT s A F )
HTHT ST AT FAT AT HI 4Gy 2 |
qg WX 9% &, BT GHET N &,
O} AT IAFT T A D TEY 8 |

ot gwafa . A7 Ty FE gevar
g

o7t AR TR : A, T AZ Fg
g at f& Mt F z8 gre| F siew
F1E et g smaAr & a1 §F A
arq wg & 9, g  Fg a1 fafaees
T, eAfefae & Afew s wd
Tt a1 F°g & ATE A1 5F A g1 Y a8
AT IT AL a1T KT AFL FIE AR
AT H WF AT ST ALY gEAT, FWAE
AN 9OH HATEN k0 & | = wrEenE}
St #1 ¥ @ure & qAAd # g Todr
@ g § Aifs F1 A6 A1 A 47 ag
ST AY AT § | TG FT HTEHT  JaT
43T UEYA FIT & AL AR A F6
ST HL AT Fy &7 TE T——FgA
qe q fwaRrd & #g foy a—afea
aawm%%&aﬁ&mw‘r
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¥ FETE F, U ] Feer Fgh % qriedr-
ez @fiA &, Fl A1 AW X AT
wgqd AT § AT " AT T Al
wEF AT ER T WS A T AR
Fg [S guA a7 qravEe 7 g w98
FTEX F1 Aadr Fea Fy s #7E

F1 qe w7 AwA § AE A G F
SfaT FET NG, WD HST TH A |
Tt =g famm Fr frads #3Er #1 99
fear 918, g7 |F AHAT QIF @I
ST |

LEADER OF THE HOUSE
(SHRI K. K. SHAH) : Sir, may 1 say
this ? Let the Leader of the Opposition
also hear me and then say what he wants.
Sir, so far as Shri Pitamber Das’s state-
ment is coticerned, the point that this
House has to consider is whether the free-
dom of every Member to express himself
on the floor of the House without fear
or favour is interfered with by any criti-
cism outside. This is the point (Infer-
ruption) Kindly hear me. The point
is not whether on a factual statement
made here on the floor of the House
other facts can be presented. But when
that intention is attributed maliciously,
then the freedom of the Member to ex-
press himself on the floor of the House is
interfered with. Therefore, what is a
question of the contempt of the House or
what is a question of the privilege of the
House is not the statement of fact, but
whether a malicious intention is attributed
to the Member of the House and thereby
the freedom of expression is curtailed.

SHRI BHUPESH GUPTA : Now, Sir,
you will hear one by one,

THE

SHRI PITAMBER DAS : It is only for
this purpose that we have got the Privi-
leges Committee.

SHRT BHUPESH GUPTA - They want
to pass on from the big capitalists to the
princes.

SHRI NIREN GHOSH (West Bengal) :
I want to make a submission. What is it
about ?

MR. CHAIRMAN : They are speaking
on a point of order.
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SHRI NIREMN GHOSH : If it is on a [ with all humility, Mr. Chairman, that ro

point of order we cannot proceed on a
point of order.

THE LEADIR OF THE OPPOSITION
SHRI S. N. MISHRA) : No, no, this only
with refzrence to that; this is not a subs-
tlantive point that I want to m ke Sir, so
far as the privilege is concerncd, I would
like to say onl/ one word for your consi-
deration. Simcz the hon. Leader of the
House has said

MR. CHAIRMAN : You may reply
Shri Chandra shekhar.

SHRT S. N. MISHRA : Sir, the point
where criticism ends and the contempt
begins is very lifficult to judge and there-
fore we have nade a suggestion that this
matter would be fully gone into by the
Committee on Privileges. My submission
would be that this should be considered.
The two thing:, the statement made by the
Minister and so the statement made by
the person ou'side, these two things will
have to. ..

MR. CHAIRMAN : But. ..

SHRj S. N. MISHRA : Sir, please wait,
Even if you h:ve already made up to your
mind, T have r0 make my submission.

MR, CHAIRMAN : No, no.

SHRJ S. N MISHRA : Whatever the
case may be, I have every right to make
my submissior with regard to the privi-
leges also.

MR. CHAIRMAN :
is. ..

to

My only point

SHRI S, N MISHRA : Please wait.
That much tme which you give to any
other Membe:, you cannot give to me ?
This is something which just cannot be put
up with.

. Sir, about the second thing, to which my
hon. friend, whri Chandra Shekhar, refer-
red and he .ddressed certain remarks to
me, relates to certain hurtful expressions of
my hon, friend, Dr. C. D. Pande. May I
say that we are against the use of any
strong words or scurrilous remarks against
any other hca Member ? Not only that.
We want that here no hon. Member sh uld
make any remarks, any scurrilous remarks,
even against uny outsider. But may 1 say

outsider is getting protection at yowr
hands ? I am only incidzntally making a
submission that no outsider also should be
subjected to any kind of scurrilous remarks
in our House. Whenever anything we say
is being criticised outside, we take it as a
matter of contempt or as a matter of pri-
vilege. But whenever any outside citizen
says anything and we make all kinds of
remarks against him, there is no protection
for him. ‘That is for you to bear in mind.

So far as this aspect of the matter i
concerned—that hon. Members should not
use any strong expressions against one
another,—we want to follow it scrupu-
lously. And may I say that 1 have not
felt happy nor—I1 must say that—in sober
moments, my friend Dr. Pande would have
felt happy. But at'the same time, T would
like to remind the Members on the other
side that they have been using very strong
expressions against us and we have been
silently bearing them without any protec-
tion from the Chair, T orly leave it to
their conscience to judge whether we should
be subjected or our leaders, who do not
happen to be in this House but who be-
long to the other House, should be sub-
jected to very sirong expressions, T leave
it to their judgment, discretion and ccns-
cience. But 1 would say once again that
we want to observe all norms.

SHRI BHUPESH GUPTA : 1 1equest
you to deal with this matter because we
do not know how to use language. People
have their ideas, and I know this thing.
I am here for using strong language in
Parliament.

MR. CHAIRMAN
you,

SHRI BHUPESH GUPTA : You pro-
ceed with the matter. The matter is be-
fore you. Under Rule 219. ..

: T have not called

MR. CHAIRMAN : You have already
spoken. Please sit down.

SHRI BHUPESH GUPTA :
know where I am.

I do not

MR. CHAIRMAN : I know where you
are.

SHRI MAHAVIR TYAGI : Mr. Chair-
man, I leave it to your discretion. ..
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MR. CHAIRMAN : Mr. Tyagi,

have spoken.

SHRI ARJUN ARORA : Sir, on a point
of order.,.

MR. CHAIRMAN : Mr. Pande, 1 hope
you do not insist on talking any further.

SHRI C. D. PANDE : No.
MR, CHAIRMAN : Mr. Krishan Kant.

1 will call yo later, Mr.
(Interruption by Shri Arjun Arora)
right. You speak.

SHRI ARJUN ARORA : Shall I speak
on my point of order or on the subject ?

SHRI LOKANATH MISRA (Orissa) :
In what capacity is he speaking ?

MR. CHAIRMAN : He has also given
notice. I am caling only the movers,

SHRI ARJUN ARORA : Sir, [ concede
the right of any citizen of India to contra-
dict any statement made by a Member of
Parliament in the House. I concede the
right of even Mr. Ramnath Goenka to
challenge the correctness of a statement
made in the House by a Minister, in this
case, Mr. Raghunatha Reddy. But that
contradiction and that challenge must be
confined to a statement of fact. It should
not attribute motives to the Minister or the
Member of Parliament concerned. In this
case, Mr, Ramnath Goenka has said that
the statement of the Minister was  “pot
only absurd but maliciously misleading”.
I concede the right of a citizen to call the
stz'itemen)t of a Minister absurd, The
Ministers do make absurd statements, . .

SHRI PITAMBER DAS : Can you say
this outside ?

you

Arjun Arora.
All

SHRI ARJUN ARORA : .. But to at-
tribute motive 1o a Minister or a Member
of Parliamert and—by chance, Ministers
are also Members of Parliament—to at-
wribute malice is a breach of privilege of
the House. Mr. Ramnath Goenka and the
lndi-an. Express have not only attributed
malice to the Minister, which is a breach
of privilege, they have been more specific.

Sir, Mr. Ramnath Goenka has said, and
the Indian Express has published the state-
ment which says that the Minister had an
ulterior motive in making that statement;

Ram Nath Goenka

the motive has been defined and repeated
here in this House by Shri C. D. Pande.
The motive is that the Minister has made
this absurd and misleading statement, ac-
cording to Mr. Goenka and not according
to me, because Mr. Ramnath Goenka and
the chain of newspapers which he controls
have been critical of certain aspects of the
policies of the Government, So not only
motive, not only malice has been attributed,
ulterior motive has been attributed, and
ulterior motive has been specifically men-
tioned in that statement,

SHRI SUNDAR SINGH BHANDARI :
He might be able to substantiate it.

MR. CHAIRMAN :
terrupt,

SHRI ARJUN ARORA : So it is defi-
nitely a case of breach of privilege of the
House. The statement published in this
powerful chain of newspapers has created
conditions in which Mr, Raghunatha
Reddy, a Member of this House, will find
it difficult to function without fear or
favour. So, it is a clear case of breach
of privilege per se. You may either give
me consent to move a motion to refer the
matter to the Privileges Committee or, as
Mr, Chandra Shekhar has said, you might
treat it as a case of breach of privilege
per se and the House may decide how to
deal with Mr. Ramnath Goenka and his
chain of newspapers,

MR. CHAIRMAN : Mr. Krishan Kant,
after what Mr. Arjun Arora has said, do
you insist on saying something ?

Please do not in-

SHRI KRISHAN KANT . Yes, Sir.
The question before the House is very
simple. We are not in any way saying
that what Mr, Raghunatha Reddy has said
is correct, or what Mr. Ramnath Goenka
has said is correct. The question is one
of imputation of motives in a parliamen-
tary democracy. Mr. Pitamber Das asked
what are the avenues open when such’
things happen.  Mr. Chandra  Shekhar
raised the question of Birlast ...

MR. CHAIRMAN
your point.

SHRI KRISHAN KANT : I am coming.
It does not become a matter of privilege
or condemnation of the House when it is
spoken in a club or while talking to some-

Please come to
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body. But when it is written in a paper,
it becomes derogitory. In “May’s Parlia-
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mentary Practice’, on page 124—Seven- .
teenth Edition—it is said :
“written imosutations as affecting a

Member of Parliament may amount to
breach of priv lege.”

If it had not bien printed in the Indian
Express and he had just said this to his
friends, it would not have become a ques-
tion of breach of privilege and degradation
of the House. FHut when it is a written
thing, according to “May’s Parliamentary
Practice”, it certuinly becomes a matter of
breach of prwilege. Mr. Raghunatha
Reddy is not only a Minister, but is a mem-
ber of the Rajya Sabha, If Mr. Goenka was
really angry wita the statement of Mr.
Raghunatha Rec 1y, he could have asked
his own friend, Mr. Tyagi, to raise this
quesiion in the House,

SHRI MAHAVIR TYAGI : I consider
him to be a verv old friend and a sincere
friend.

SHRI KRISH.AN KANT . That is what
I am saying. Mr. Tyagi himself could
have raised this matter in this House that
‘the statement by the Minister was not cor-

rect and it was misleading. That would
have given him an opportunity to reply
to whatever hac been said. We are not

in any way ccnsidering the facts of the
matter. It is only a question of the dig-
nity of Parliament and of this House.
What has appezred in the paper is a very
clear case of -wreach of privilege and it
need not go to the Privileges Committee,
You can yourself decide it and this House
can condemn Mr, Goenka for what he has
said, Mr. Cha:rman, Sir, you did not
allow that day questions about sub judice
matters. But Mr. Goenka has in this
statement referred to them. I do not want
to go into these things. There are so
many things, Now I can say that they
are supporting 1im because he is in league
with the Rajmasta of Gwalior. But I am
not saying it. ({e wants to control Parlia~
ment, the views of Members of Parliament
the fredom of {1e Members of Parliament,
by his money, »ig business and chain of
newspapers. Tlis is a Very serious mattet.
it must be conidemned.
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MR. CHAIRMAN : Mr. Dharia, do
you want to say something ?
SHRI M. M. DHARIA : Yes, Sir.
SHRIMATI YASHODA REDDY

(Andhra Pradesh) : Mr. Chairman, I am
raising a matter which not only affects one

individual Member, Mr, Raghunatha
Reddy, but is something far more serious.
(Interruptions) We have also given
notice. . .

(Interruptions)

MR. CHAIRMAN : I am not considering
it. You have just now passed it on to me.

(Interruptions)

SHRI T. V. ANANDAN (Tamil Nadu):
The House is concerned,

MR. CHAIRMAN : I am not consider-
ing any notice. (Interruptions)

SHRI M. M. DHARIA : Sir, I would
like to submit that others have already
advanced their views and I do not want to
repeat them. This statement “maliciously
misleading” is per se a breach of privilege
of the House and let us not permit this
breach of privilege. Sir, without referring
this matter to the Privileges Committee
you can come to the conclusion that it
amounts to a breach of privilege, and it is
for the House to consider what should be
done if you come to that conclusion. So
I would request you to consider this as-
pect. When it is per se a serious breach
of privilege, the matter should not be de-
layed. You can refer to the House itself
whether it is per se a breach of privilege
or not, and it is for this House to take a
further decision. Therefore, may [ request
you to take a decision without wasting
any time? I would like to warn today
that this statement is not only detrimental
to Mr. Reddy but it is going to be detri-
mental to the privilege of Members of
Parliament and all the Ministers to make
statements which are just matters of fact.
If Mr. Goenka or somebody else wa-ts to
gag the voice of the Members or Ministers
by making use of the Press, it should not
be tolerated and a serious view of this
should be taken. Therefore, I would re-
quest you not to take further time and to
ask this House to take the matter into
consideration.
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SHRI A. P. CHATTERIJEE :
point of order.

Sir, on a

MR. CHAIRMAN I want to give my
ruling now,

S QAAQAN ;. A, T AT R,
AT g9 & @W UF-UF FT F @T &l
ST ST HTT STHT JAT 3F |

M, #F 47 F7F 9@ ST
Y Wiga arfer &1,

«ff gwafa : F47 ATTFET s A2
ATE HTET & )

st eAEe Y oEl, S 9%
ATIETE 1 .. A A T o st
AT FT qgT NT ¥ AT | A Iq
fafrag w9 #1 % afs @ qew &
FIE AT gar FFTT FT AT swae
qEeR & gy ¥ fasr ag arge-
qTEeX Iz guEan § % ag qefaw g,
Jg gaardl ¥ W gAT §,  T-Eaqe
T O T ;YW Z A7 IAFT UG
FZ FT FA5 ATGFTT &, TOCF gHaAar
g T oY eafea @z 71 3g F7a sgTy
g ggw W ZEr =Wfgd v oag
foassr &wer F1 w9 FL AT fiyaerer
FREY | zaadl fag F1 fF well 7 971 3o
FQ & 9 fag w0 g fF dfaaw 3
7 3a A g AT F euT faaw-
1< 1 sragenT @1 9 Sgferfa sar
g YR AWE, Tg A froow
iy F = [ F WE F IRA S
IR AR gew §  fpar GEr wEy
¢ & =W oy fear & oA W
*F I W faemfer A1 e
F1 JET FT5 A IIT Tl & IF 90
FT g HT | AT I wET A ST A
T, IAHN agy HAEATT 3 E,
fo st orefY 3z AT 97 T 9T )
WAl ATI-JATT FTHAT AT AT | H
WTAT § At YT A, A S g o
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Ty wied fFae ol A O§ o faw
GRAETGE AR L L IS

st gwmafy : W@ @ HfET
TE 1T I AT G © |

S} OIATEG ;AT S L F W
9 ART HY T I AT F ) 91 #
% Jaer Arég w'W {Y wmw faaear
A fFges F&€O fF o9 39 ATHA FI
fanurfase afafa 1 wgwa, s@Ew,
qqY, AT AT WA L. a1 A1
ZAG qAT  w@g g wWifs ®g
AT AT TR AR A &Y o
2| TEEET AET T AN A §
AT S gfeaw uEagE a| 3 gf,
IAHT FW AL, FT AR T TAS
qreireTS F1 Fafeares 79 A7 8, SOh
o T awaT faw EI g ) 98 S=F
qT | forar & | TEwT @RS T
TgT & TERE, AT TH Wewm F wAad
F qa # foF aga & wewEqy fawa
F1 F T F M AT fFn
g\ 3IFW F fF IfF g s
UFNGE HEAT TH ARG AL FT
@y AifE ¥ fe W 3w A 36
forgar g & cafoa T3y www F
EIE I G 2 BRI I S
freefte frar, g faar @ aw
F9qUr & & fFAT | ZW ATHRST | Tl
ST ARY B L T D, 12 HAS

=
TR

st gwTafa ;ST w9 a2 A Al
ATF ATST A 2 T7T |

sft Tweraaw ¢ s 2fen, 4
AT a7 AT 98T FI9 F g% T@Ar
g fm ermmE AT 1T wed A1 F®W
qedT & FIfE AT AR A0S XA
& #ifF 39 fav Qe fomfen & aag
o7 gg "ear wer Y | AT AL gHA
TRl AT A T 9 A1 gnd
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FEM | FO AT IAFACT gIAE, TFHTTAL
¥ @, S a9 2 | safad g9 2
fqe #8 S fifse a4t ga st
T qEATE at AT FE FEAT T A
o, .. ¥fem TR E. ..

st gwafy : %9 99 7g 99 9 @@
¥ IEE LI T R e A8
2
st TTATITITO : ‘Apart from the
suggestion being absurd, it is mali-
ciously misle:ding” uawe @t § &
st T gep AT ® o§Ew &
TAUE FIA AATZ | FAL AT FT
qZ (@ GEr & ar TR FSAAEry
¥ gy fyaest FAEY FT GH HEAT
aifgd | W =RAER St @A
arferr R wdT aEr Fr o § F
g, &A-EN TEE T A wE G
“F-FA | FEar g, F SeA wEr
AT FET | AT FTS AL HEA & fwe
qANT geex & A8 dfoger s
FT TR0 FTAT & AT AT 5§ TG 7 HE
HIET ISHL F3 TG wHAr T THAAE
TRrhr e & 07 AT |er £ AT AL
%3 qFal g *

Y FOO Fic © ATT HE AT & |

sy TErrae : TEy g ) afam,
Fou f48 4 o [T guAST FA AT
fear f sy fiwfee oH@o wFo To,
aHo Yo fqura #wT ¥ @aww § T
g Fqme Qi & 47 qqq+E &
faafay #, ¥ &% 90 | Q¥ AW
faereff, Ao Fo W wiT ww qifaq
Wt e fafeec i g 3w e 0 IaIE
za arfeady Ama |

MR. CHAIRMAN : What are you say-

ing how ? Plea e sit down.

st TR aw ;. 2fEg, 2o faE A
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st gwrafa ¢ W9 G FU | G
AREIN

St THATCA ¢ THo G #F ford

F0 @
Y PR ¢ HTF AEEL ATH
mifeaiee g & geq s § |

MR. CHAIRMAN : Mr. Rajnarain, you
are taking too much time,

i QAAACAN : y=@T U& fa=e
AR AMT | grafady, swaxr, afafgs
2 2o AT Far |/, W Srar & wfafafa
g, ST gur i & 1 wigH anfar
F A9 F | FA5 fETwE |

St AWTAE : 9T A 93 A |

St eI Aqigd aifar o
08 G % @ & ST Sead! sfag| 7
AR | FEY § AT wHAT F2 A,
T A a7 T & Y& L Afwg | @
FT ZFA TH NI ATFT & A o
7g 3% oo w1 gfaaa = fam
ST a7 fa qHATE A A g
TGUT ¥ TZ SN AT FEAT FL I )
ug fasga ot gem |

St T ¢ HT AT dT AT

12 Noon

Y TRAATTA : AT AT & ITAAT
faadt & g9 SeF & g
o7 U@ F @Y gearE &1 ffaes
St § A% dfaw | o T7F =] &
9T Y HET R 9w gl W § R
ZH g A At =E sET & Ay
AT ¥ T 2 f srr =7 =g A<
Jord A1 aF # 9 FE F A vy
wH F favg faworfesre sagemT
FT SEAE TSI FQ@T § BRI
Afawer gar F&r = W ATA TAEET
¥ g & qarfa® | (Interruptions)

2
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SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : He is speaking on behalf of Shri
Ramnath Goenka.

SHRI RAJNARAIN : I am speaking on
behalf of justice, I am speaking on behalf
of truth, commonsense and parliamentary

practice.

oY T s, 7 ag fRae
F@ dear § ... SemET @
TETET, ¥ HETS Y IGTAT AR § A W
AT T AT AHT

it wETET it : ST ot oW A1
TeRr d T TmE faar §
g7 (Interruptions)

= FeEaET =Y TSETTHT ST
Ay T T fomdard & & 7 o -
Aty [ET & wzAe w1 fageilen #iX
Aferarm afa &2 & ar f&T =t -
TR S g% Fg 6 oA W oAy
Mawrr ¥ Y Leae for § a8 951
AT T AT ST 56 q2F I TS
%Wﬂﬁ%% fasTe %l (Interrup-
tions)

oY TRATCaoT 1A |

=y qwafa ¢ AT IS S |

| THANTAN : AT A T ITHI
g @t g Y St AW F A
g

st qwafa : T ST A5 A |

ff TtaeAn A, & o =
g 7 AOF FQ@T § F 2 aga
9T ga7 4 Tivamed Sfea seer
drg @ 1 o, TSEIOE wgar
g f =Y TEwHT & 9 TR Ae Wi
gl A g ST A aRE A Y |

o oF 9@ ;. AT w7 fFogw
IAF TUIT FT FAT FT AT E |

=t T : g g (Inter-
ruptions) sita, &+t TrAHT B TG
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SIHAT § AT ST AT T8 Y F1 e
£ | IO g€ § SN M FET A
q FEA AGE & AR F AT F oFART
TE-AG FAAT g AR Fg-Fgr  IT6T
AT ZAaTeT & | = 7% ieT ¥y
T AR § AT TE FEAT AR §
aff =t @A W[/ AN
TFATH FLT A AMMGLE | SHAT T FHgam
e =t T e Mo @y & oar s
T (TS WGy &, T A A k-
AT FHEN A AT famr Ty

SHRI A. P. CHATTERIJIEE (West Ben-
gal) : On a point of order, Sir.

st geEmaEY : A, Y A
Teer #ft YAy 35T & faws frfaerr
ATTAT AT IqFT A AT T {6 a8
ot qH T AT & FIIT FT Teaqar
T TATOTT T § AR =Y qW ATy
et & fammg & I sH aeA §
T W g | R A T 9g
TR & q9 a1 Ig I eHfgw g
F¥ AT TEL |

(Interruptions)

= TSAREW AR, qF O
afgwe 3 & @< ug aefa A@dr &
AT FT qd,  Aferorw o frgeffenr
Faarar & ar o¥ feufa § g9 gww &y
frfasrst FRET 7 =7 AT AR

MR. CHAIRMAN : Pleade sit down.
Otherwise I will stop the proceedings and
adjourn the House. What you say here-
after will not be recorded.

SHRI A. P. CHATTERIJEE : On a point
of order.

MR. CHATIRMAN : What is your point
of order, Mr. Chatterjee.

MR, A. P. CHATTERIEE : Sir, my point
of order is simple and is in regard to the
procedure. Sir, as far as the question of
reflection on the Member of the House is
concerned, there is no question at all that
‘this is a breach of privilege. There is no
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doubt about it. But, I am drawing your
attention to Rule 190 and Rule 191.

'MR. CHAIRMAN : I have read it. |
have got it. :

SHRI A. P. CHATTERIJEE : Will you
kindly allow me also ? You have read it.
Now, as far as Rule 190 is concerned, if it
is a motion of privilege, the person giving
nofice of privilege rises in fthis seat and
makes a staterient. That statement has
already been done.

MR. CHAIRMAN: No, not
Please sit down, Mr, Chatterjee.

done.

SHRI A. P. CHATTERIJEE : Why Sir ?
You have allowed all these persons. Now,
you allow me.. .

{ Interruptions)

MR. CHAI}MAN : All right. you go
OR.

SHRI A. P. CHATTERJEE : Sir, what I
am asking you is this: T do not know
how the p-oce.dings of the House are be-
ing conducted. 1 went to your Chamber
in the morning to raise certain very import-
ant questions i1’ regard to West Bengal and
you did not all>w me to raise the questions
on the groun:. that the business of the
House is very heavy. Now, if you have
not even allowed a notice of privilege
being raised :nd if he is talking, if he
goes on talkinz, I do not know how the
business is heavy., Why did you not allow
... (Interrup ions) us to make our
submission belore the proceedings of the
House started ” I do not wunderstand. For
examnle, if you have to take a decision;
you have to :ake a decision according to
the rules of tiie House. If a motion has
come, notice of privilege, according to
Rule 190. the person concerned can make
a statement ccording to the procedure
under Rule 190. The House then decides,
whether or nnot, it should be referred to
the Committe.. of Privileges and it is the
only way. Tais is not the way in which
we can go o1 After all, you said that
the business ¢f the House is heavy, Then,
if you want to go on with this ... (Infer-
ruptions) T shall insist on mv right
10 raise a qurstion in regard to West Ben-
gal here and 1ow. [ shall assert my right.
... (Interrup'ions).
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SHRI BHUPESH GUPTA : What all
| we request you, Sir (Interruptions)
. T wish to make a submission.

SHRI LOKANATH MISRA : Sir, 1
would like to know a specific thing: Are
there two categories of Members in this
House, one belonging to the special cate-
gory and the other to the ordinary cate-
gory ? T have a great gricvance ... (Inter-
ruptions), 1 have been rising innumerable
times and they are not taken notice of.
The other day, I wanted to record my
protest because my party, consisting of 13
Members, was not given time. I was pre-
vented from speaking (Interruptions)

. Because you do not want to hear a
particular type of speech, you are pievent-
ing people from speaking. You appre-
ciate a particular type of speech. There-
fore, you ask people to set up and speak

f ... (Interruptions)

MR. CHAIRMAN : Please . . .

SHRI LOKANATH M'SRA : Because
my feelings are so much hurt ... because
T have been rebelling against it. Y told you
in the Chamber that T have been rebelling
inside myself and that is why T wanted to
give expression to it. Unless justice is
administered in this House, hereafter it
will be impossible to function in this House.

SHRT BHUPESH GUPTA : Sir, I yielded
to my friend, because he is certainly en-
titled to speak and T hope you will allow
me to make my further suggestions ...

(Interruptions)
MR, CHAIRMAN : T ask you ...

(Interruptions)

s 7T fag werdy ¥ a9 &@F
T & T T W 1 A e, oW
TR @S g § a9 ST AT 77 FQ
g1
MR. CHAIRMAN :
Mr. Bhupesh Gupta.

SHR1 BHUPESH GUPTA: No, T am
not going to sit ... (Interruptions), Now,
when I get up, he has got up. ... Let him
speak. AIl right, let him speak.

Please sit down,

(Interruptions) .
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SHRI SUNDAR SINGH BHANDARI :
Sir, you wanted certain suggestions. JIf a
Member has to give suggestions half a
dozen times and if you are prepared to
hear him, why do you shut others also ?

(Interruptions). Then allow  every-
body. To some you say ‘No’ and if some-
body gets up six times, you do not say. ..

SHRI BHUPESH GUPTA: I am not
geiting up (Interruptions). It cannot
go on like this. I was not objecting to
Shri Bhandari speaking, because his party
is a party bigger party than mine in the
House and he is certainly entitled to speak,
entitled to precedence over me. But, he
should not ...

(Interruptions)

The simple issue before you is whether
you will give permission or not. You
started with that. Under the rules you
have the right. T even suggested that you
hear even those who opposed it before you
make up your mind because it is an im-
portant matter. It is a simple thing and
over a matter like this party barriers or
politics should not be brought. On such
tundamental matt:rs, we would like to pro-
tect that Members of the House irrespec-
tive of which party they belong to. The
question is not whether one can criticise.
Certainly a citizen of India can criticise
a statement by Members on the floor of the
House. I do not dispute it. It would be
a sad day if the citizens are denied that
right. They can even challenge that. The
question is whether motives should be
imputed and whether the word ‘malicious-
ly’ can be used and repeated or mot. If
Mr Goenka has used certain other langu-
age which by inference says that somebody
tried to make a malicious statement, I can
understand but here he has clearly used
the word ‘malicious’ in his own paper. At
least he has not withdrawn it. The papers
owned by Mr. Goenka have said that. If
that is so it is ipso facto an act of...

MR. CHAIRMAN : Pleasc sit down.

SHRI BHUPESH GUPTA : Why should
T sit down? Y am following Shri Raj-
narain alwaye. T will not sit down because
all that I want to say is Mr. Goenka does
not deny that he has used the word ‘mali-
ciously’. Mr, Goenka has published his
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statement in his own paper. When the
matter is pending before you, he has not
withdrawn that statement. Therefore, if
this kind of a statement is not p:ima facie
proven breach of privilege, I do not know
which is. The oniy thing that remainos
to be done by you is to permit us to move
the motion. I do not think it should go
before the Privileges Committee. A simple
motion of condemnation of this action will
serve the purpose. Here I agree with Shri
Rajnarain that it is not necessary for it to
be sent to the Privileges Committee. The
person has said that he has said it. He
has published it and he keeps on publish-
ing it. What is there for the Privileges
Committee to enquire ? I am a Member
cf the Committee of Privileges. ..

SHRT RAINARAIN : You must hear
the man about whom you are discussing,

SHRI BHUPESH GUPTA: I under-
stand that He has not denied it. He said
it in his own paper. Therefore, I say,
kindly give the permission. I beseech you.
first of all give the permission to the
different peopte Many motions can come.
Shri Rajnarain also can move something
and T can also move that he should be
warned and somebody else can say he
should be exonerated.

(Interrupiions)

SHRI M. SRINIVASA REDDY (An-
dhra Pradesh) : For a very long time 1T
have been trying my Dlest to draw your
attention, T am happy that at least now
T huve been able to draw your attention. .

SHR! A. P. CHATTERIJEE : T shall also
mention abont West Bengal.

SHRI M. SRINIVASA REDDY : Sir, in
the country today there is an impression
that the Rajya Sabha does mean to discuss
almost every day about the adairs of
some business people, one or the other.
I tell you, Sir. that we in this  august
House are, for no payment, giving publi-
city to some bunsiness pecople. It is a dis-
grace to this House and to us elders to
discuss almost every day about some busi-
ness people or other when there are many
other problems in the country where we
have to focus our attention to  achieve
better ends. There are the proper Depart-
ments of the Government to look after the
business people, to set them right when-
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ever and wherrver they are wrong, or to
launch proseculions against them, if neces-
sary. On the cther hand, this House goes
on discussing a most every day about some
businessman o1 the other. Thus we have
made ourselves very cheap in'the eyes of
the people becuzuse we go on discussing like
that. We cannot afford this luxury of dis-
cussing about the business-people and
giving them piblicity for nothing. It is
high time that this House takes note of
this unnecessar / waste of time and main-
tains its decorumn and dignity.

MR, CHAIlL. MAN: May I give my
ruling now ? Before that, Mr. Bhandari,
do you want to say something on this ?

SHRI A. P. CHATTERJEE : Why wait
still 7 You ca1 give your ruling imme-
diately.

SHRI SUNI AR SINGH BHANDARI:

1 want to say something.

SHRI NIREN GHOSH : After him I
want 1o make a submission,

SHRI MAMITOSH PURKAYASTHA
(Assam) : Mr Chairman. Sir, we have
already discuss.d for one hour this matter,
which is not on the agenda of the House.

st g Eg WRIE o oftey, ag
HATT & 107 ® 33T E, & 187 &
AT ITTHT FHE AT |

wgamfe : § I§ © w97 T
g, WM o wmey € f7 @ ' ot
AL GNAAT A YA TS TEl FEAT

oY gea Frg werdt « foraar § awera
E R TN FH | o ATz fo
AT FgT & RS 99 AET FAC 2
F faT sfw F § ¥ 987 9% FAw AT Qe
g | UF o1 e Atfem A wfgr
TG ATIATS |

= A : 7 7 A9 9z faar g, e
T FE WL |

=t g tag werdt ¢ WU Ay FEA

2 fF o vz foar § & =@ faua
L 41RS/70
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TH qaT A VAT A F1E TG 6 L |

| AT AT T AR T AT H @ §

al &g A 7 oATTE gA 2 ag ®
ST ARar g, adifE aifen feg |

A L feT gAY oW ug g o
The question shall be restricted to a speci-
fic matter of recent occurrence,

ag 1 & 1 dm oma oag 2
The matter requires the intervention of

1 the Council TATT T AT FATT A5 5T THAT

o fe g fuaarst FHEr w AT aar =nfey
ar ALY | AT gETE °9E 2 f v eqrawr

S HET F ag g, foEe oow qafaw
wWeAe H UF AT FE &, SR W
L G TEr FT wEd, IOl
T A/ AT TET qFA, a1 288 a8 A
A st 2 fR sawr fafessr w9
A R 7 g7 {6 I FAT AL )
a1 7Y FgAr 2 fm  md o g €
TR 1T T 190 F AT 9g T&ATT
w@T & fad dwa< #1 F#fgd dT oWy
fdFafae Tt % FFa® 99T
fe gow s9% fag @3 &1 s g ar
fra-frg a1 fagas #3877 9T

sff gwmafa © o7 qF A ar §
% FET K q@ Al W I &,
SIS ot 1 2 £ G

Now please listen to me,

SHRI V. B. RAJU : On a point of

order, Sir.

MR. CHAIRMAN : I have finished it,
I have closed the proceedings on it. I am
satisfied that there is a prima facie case
for investigation into the question of pri-
vilege against Mr. Ramnath Goenka. I
am also satisfied that there is no case
against the Minister.

MANY HON. MEMBERS : No, no, no.

SHRI RAIJNARAIN: You please  sit

down, Mr. Chairman. Don't say so. You
cannot say so.
‘ (Interruptions)
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AT WEH, AT AT FTTHL H
RO faar & | WE A% FEAT 8
fs ‘A 7 fafre’ ag weE JEIA
AT F1 I £ | G ges Aled AR
ifefaqard@dt | stewr am gfew, gat
qaEE F QG |

(Interruption)
MR. CHAIRMAN : Go on,

SHRI CHANDRA SHEKHAR: The
Chairman has got every right to say it...

st THATCACN : Iq%F 418 § a3
s G AT E | § TATFAT F T
F TE F HET W G AT |
It is a disgrace to the Chair, it is a dis-

grace to democracy. (Interruptions), You
are condemning the whole process. ..

(Interruptions)

SHRI S. N. MiSHRA : You do not de-
serve to be Chairman

wft geae fag seTet : =i, 7 v
#9 fagam 21w O fafaes & fams
st a1 e 7Ey A qar |

(Interruptions)

SHRI GODEY MURAHARI: T would

request you to allow me to say something.
I want your permission.

5 AT : ATHT AR ¥ AT
A HITR TN faoara 781 5
SHRI GODEY MURAHARI : Sir, I

would like to say something. (Interrup-
tion),

SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : It has to be discussed now.

St UHATCHAN : J7X ¥ watEr A,
JfeeT FT @A T T

(Interruptions)

SHRT GODEY MURAHARI: Sir, 1
wanted your permission to cay something
for the last 1% hours. Others have been
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speaking. 1 am sorry to say you are un-
able to control this House. Nevertheless
I have been asking permission from you
to speak because I hope that at least at
this stage you would bring some order in
this House. Anyway I am having my say
irrespective of what others might do. You
were pleased to say that you have found
that there was no privilege against the
Minister. (Interruption) Let me have my
say. You were also pleased to say that
you have found a prima facie case of pri-
vilege against Mr, Ramnath Goenka. Therc
were certain motions before you. The
motions must have been for a privilege
motion tc be moved against a certain per-
son. I do not know whether it was against
the Minister or whether it was against
Mr. Ramnath Goenka. But you should
have in your wisdom and according to
the rules of procedure admitted one of
these motions, It was not for you to say.
Sir. whether there was a prima facie case
against the Minister or not. Once you
admitted this motion and once it goes to
the Committee of Privileges, they would
come to their own conclusion. The Com-
mittee of Privileges would have come to
their own conclusions whether there was
a prima facie case against Mr. Ramnath
Goenka and whether incidentally there was
a prima facie case against Mr. Raghu-
natha Reddy, the Minister, also, or not.
It was for the Committee of Privileges to
decide. Tt was none of our business to
prejudge what the Privileges Committee
would do. Therefore, T would only
request you to send the motion to the Pri--
vileges Committee and be done with it

(Interruptions)

SHRI BHUPESH GUPTA: T should
like to know ome thing. Was there any
motion against Mr. Raghunatha Reddy ?
Was there any valid motion against Mr.
Raghunatha Reddy by any Member ? That
T would like to know.

(Interruptions)

MR. CHATRMAN : Will you hear m:
now or not? Now therz does not appear

to be—Secretary has rcad them again—
anv motion against Mr. Raghunatha
Reddy

(Inferruptions)
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SHRI GODEY MURAHARI: That is
why I said that you admit one of these
motions. It may be against Mr. Ramnath
Goenka, and incilentally it may  come
ot

MR. CHAIRM \N: Will you listen to
me ?

SHRI BHUPES I GUPTA : Your obser-
vation that Mr. R ghunatha Reddy has not
committed any btreach of privilege is
absolutely redundaat., (Interruption)

SHRI S. N. MiSHRA : No question of
redundant,

SHRI BHUPESI{ GUPTA : T congratu-
late him for the courage and {oresight
he has displayed. If anybody has got the
courage to move the motion against Mr.
Reddy, let him r1i0ve it,

SHRI PITAMB. IR DAS : The position
is very simple. There can be or there
cannot bs a breich of privilege against
the Minister. Thiv is a matter of fact. I
am not expressing an opinion. It is a
matter of fact whether you have received
any motion for brzach of privilege against
the Minister or nc . In case you have not
received it, then vhere was the necessity
of saying... (Int rruption) In case there
is no such motion. then your coming to the
conclusion that tlere is no prima fagi('
case against him has no meaning. g
AT A fraet +f, TARATE T AT ]

wfea g, ..

MR. CHAIRMAN : Unless I am allow-
ed to complete my sentence, I cannot clear
up the position, “ou do not allow me fo
complete the senteice,

SHRI PITAMBER DAS: Whether you
like it or not. we must expresg it, in case
there is a motion ‘or reference to the Pri-
vileges Committee even against the Minis-
ter. Then since tie transcription is one,
the sides are two, they are like two cross
cases, annd they -huve t0 be tried simulta-
neously by the sume court. So. in case
vou send one to the Privileges Commitlee,
then the decision bout the other also has
to be left to the I’rivileges Committee.

AN HON. MEF'IBER : Tt is there,

SHRI PITAMBER DAS : T do not object
10 your deciding it here, But in that cas:
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you have to decide both of them here. But
one to be decided here and another to be
sent to the Privileges Committee, it is not
acceptable.

SHRI RAJNARAIN: On a point of
order.

MR, CHAIRMAN : You do not allow
me 1o say my ruling.

SHRI PITAMBER DAS : That is so far
as the law is concerned, because you are
very well aware that the cross cases are
tried by the same court. Now, Sir, sup-
pose we take another view. When you
are already sending one case to the Privi-
leges Committee, then prejudging the ver-
dict of the Privileges Committee, why
express an opinion here that there is no
case against the Minister ? It does not stand
to propriety. Therefore, before giving
your final ruling, you may keep these
things in mind.

SHRI M. M. DHARIA: T would like
to bring to your notice a valid point.

SHRI RAJNARAIN: On a point of
order.

SHRI M. M. DHARIA : Let this House
take it into consideration. 1 am also rais-
ing a point of order

s TomTomer @ T w e &
TAAAT 97 fF AT TET A GAA | g
difsm, =g qEd o @A JT A
FV AT T2 ATTEATE HLAT TS |

«ft gwafa ¢ S =g ST

Y AFAEAN : § THF TET F
@ITE, AT T2 TTHT G0, A9 FA
T Ot famear &, IAT OF GAr S,
SHRT M. M. DHARIA : Let Mr. Raj-

narain speak. T am prepared to speak-
later.
wfY TEATEor ¢ F I THAAHI

Fraedt 27 =Tfge e 7 fAm

MR. CHAIRMAN : T am not allowed to
complete my scntence here. What is it?

st TraRrEer ¢ ATv AT faen
TR 2 AR avay famear & wa fadee
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off THATCAT ©  TTT F1E THTATT
A g g &
W qEET 7 uE Her faa
AT AT HA F | TG A F Y
AT qE AT 1 AT gATC Tw e
ARy qar | fw ST AT FT JTWT
T Az #T S9Z UF 91 F 39 & qIX
H AR #1 FAT 9471 gr | 9 fag
# agT @l g @R § oW ¥ g Ay
FX gt wan § oS amEs,
T weq & afeAr frey o @ o, o
#r ufgAT 5T FY ST OWr g1 AT
fasita, farse v g F99 wia ¥ 9y
FFEIT AL 1T | A1 ariy fwawr &
faez g7 feg afs srage 3% 9T §
Al FTEI ST HT AIIAT 751 HL qHAT )
7w g feT gra g F FEar § 6 &
JqET GET  AgrgY, AT ATHEr &
gs FFear aX g fa=me w9 I fe
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=t WAL i &Y T Afeq o
fear & = TgAT ST F AILH |

Sy TRATTIAS : JF AET o A
Aifew foar & av 37 #1 difag, JfwT
AT AW ST FT AVfeq T ¥ gV, T
AT T & g fmunfaer &
qIT T 0 g1 a1 A I &7 araer Teeww
g, 37 & TR § BEEH gHT 1 3[R
ag amTa afr fow & are § 3Er
ST F FFT qG TN F AT AYAY ST
frg #w@r & a1 & avwar g 5 oo
g &1 favrfawre wfafa v ang,
Wﬁﬁmmwgwiﬂﬁ.
WA A 8, g T @Y A T
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YA o o aRE W wEH R -
Arg ), qH ITH W, g9 A -
T # g 1 9 frmarfaw afafa
& afoFe &9 F o§g T8 FT T
g | WL TT A HFTT &F T AT ATAT
AGEAT § T Al IreqE< o, ag faq
ErEareuiat il

SHRI TRILOKE SINGH (Uttar Pra-

desh) : Mr. Chaiiman . . .

MR. CHAIRMAN : I have called Mr.
Mohan Dharia.

SHRI M. M, I'HARIA : Mr. Chairman,
Sir, may I bring to the notice of this
House that there are rules and regulations
and 1 feel that there were two motions—
I do not know whether in order or not—
sent to the Chaitman that they should be
allowed 1o be di:cussed here. It was un-
der Rule 187.

Now uader Rile 190 it is the discre-
tion of the Chair to grant that permission
to be discussed 1iere under Rule 187 or
not to grant that permission. There were
two motions. Th: whole House has heard
the discussion. In regard to the motion
moved by Mr. Chandrasekharan, those
including myself, have made out a case
that it is prima focie a breach of privilege.

So far as th¢ other motion is con-
cerned. it was t-ought to the notice of
this House that tiiose who intend to move
that motion mus: say that the allegation
made by Mr. Razhunatha Reddy is mali-
cious. They say that whatever is said by
Mr. Goenka is very right, and he should
have freedom. Teyond that not a single
Member has so fir said that whatever was
said by Mr. Ra;hunatha Reddy is mali-
cious. Nobody is prepared to take the
responsibility of suying that it is malicious.
Under these circumstances, it is for you,
Sir, to consider— and you have rightly
said that in one wase there is prima facie
case .

SHR1 LOKAN\TH MISRA : Does it
anywhere say m the  procedure...
(Interruption by Shri Rajnarain)

SHRI .M. M. DHARIA : Mr. Chairman,
Sir, it is a questicn of breach of privilege.
it is for the honble Mcmber, who wants
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to say in this House that a particular state-
ment of the hon'ble Minister is malicious,
to say that it is a breach of privilege. It
is for the hon. Members to bring to the
notice of the Chairman and also of this
House that a certain portion of the state-
ment of the hon, Minister has committed
breach of privilege. We have brought to
the notice of the House that the words
“maliciously misleading” commit breach
of privilege. But those who are having a
grievance against Mr. Raghunatha Reddy
have not so far stated which paragraph of
the hon. Minister’s statement or which
sentences in his statement commit breach
of privilege. Under these circumstances,
if you say that there is no case made ocut
and, therefore. you do not give permission,
there is nothing wrong in it and it is abso-
lutely in order according to the rules. It
is for them to make out a case. Secondly,
I would like to say, please do not allow
our motion to die. Now that you have
said that there is a prima facie case, leave
should be granted and further consideration
will have to follow. Otherwise, the
matter will die. We want to pursue the
matter. After you have said that there is
a prima facie case, there is no need to
send it to the Privileges Committes. We
want to pursue it here and we do not want
to allow it to die under all this discussion
and confusion.

SHRI NAWAL KISHORE (Uttar Pra-
desh) : Sir, T want only two minutes.

AR Y, F OF A T 77
foF A= e frasrsr &7 qaT w7 qrEf
FT QAT TET & THIAT TAR FE S
FT GATT Tl &, HIS Y FT T AGH
21 97 & N s e T @
A IOH TR ST &I FAIHTAAT F1 ard
2, ISl AATET 1 9 § AL IAF AR
FFE T AIT E | TR GEN T AT
9T S fe@d & emawEswar 78y |

A TER, 99 AT § fF sfewe &
15 9T a% FaT 2T § et w3y
¥ § FHT 97 dR SEmd & favs
w1 faafasTe 9or SR o W@y, oF
gged %1 gfaad ¥ SEiwad & fears
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T FIE aF § F st &1 &4 0w
guA IuFT wrEE R |

gwafa o, § @7 WY 39 = FT AT
(T =7 =g F1 g fr faeeT e O
TEETEAT A1 AqTh fyEersr #TOFH
T 2 1w Fwe F o g oAy fee
Fg 3T Mg fr foaes #5200 o
AT IF Fg I fF IrEHTRET FH TR
% fears amar 2. . .

wy qwafa ;. ag %ET |

st a3« fFoe AT TAET Y 9
Fg 29 for qu a8 I &<t g, fR ag
et 9g Ay Iuw fau qdifed g
T a9 IS dFEL Fiav. . .

oY qwy Tw (gfamom) ¢ sy A
TOATE | AT AT | AT TR FET |

=i 7aw feme ;o9 g e
AT ZF AL & |

St AF TR @ AT ETIW AT aFT
SHIT § @UT FI @ §, AT 319
TAT T XA TR E |

st "ae fede : qrgay, & 9% ¥
w1 o1 % 9T 78 &9 Fgf 9ar AR 99
SO 9 § a7 g fF e Maaar
fredt & @1 fufaeex aa &7 a9 w@g
g gt Ziar, @17 3 fagter arfag g1 sty
T J9 A wg fzar & fafaex
9T Ig AT arfaq g1 g ar BT g
FEA & IT% ITF (GATH F13 9 &Y AGT
& Far g |

st gwrafa © A7 @ow T R S
FT® WA FgAT A1 HR e
frfeqess @ ST W &

You have not heard me fully.

=i 7aA femiv: 9 sma=T Rfzamss
TG AT RIE | & A9 a1@ Fg @I
g!
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it AF TR < AW T Pz
fFar ST @ 8 )
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SHRI BANKA BEHARY DAS (Orissa):

Sir, T want to take just one minute,

MR. CHAIRMAN : Please, Mr. Das.
you are a Vice-Chairman, Please sit
down. Now I want to complete what 1
wanted to say. You have started judging
me without my completing what T wanted
to say.

(Interruptions)

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Chairman, please also
listen to us.

MR. CHAIRMAN: I do not want to
hear anybody now...
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SHRI MULKA GOVINDA REDDY:
No, that is no fair of you. You should
be fair to us also.

SHRI BANF A BEHARY DAS: With-
out your perm ssion those who can shout
and have thei: say, they can have their

say. I am only asking for your permis-
sion. You have the discretion, Mr, Chair-
man, there are two sets of  privilege

motions before you. One set is of Mr.
Chandra Shekhir and others which specifi-
cally menticns in the privilege motion

that Mr. Ramrath Goenka and the Indian -

Express have «(ommitted a breach of pri-
vilege. There s a specific question, There
is another cet of privilege motjons by the
or two other Members. As far as I know,
even when you asked him, Mr. Tyagi was
never clear in his statement that his privi-
lece motion hus been directed against the
Minister. His motion should have speci-
fically mentioied that Mr. Raghunatha
Reddy has, by making such statement,
committed a breach of privilege. If
that had been Jone, then I could have
taken it that Mr, Tyagi’s motion was in
order. If that was not done, it is clearly
out of order and it ought not to have
been taken up at all. That is why T am
saying that you have put the entire House

into difficulty by adding  that second
sentence in ycur decision because that
question was 10t there at all. If Mr.

Tyagi had put that question in his privi-
lege motion that Mr. Raghunatha Reddy,
by making such statement, committed a
breach of privilege of the House, then
you could hav: been in order to pass an
opinion on it. But when the motion itself
was out of oider since it did not make
any mention (f it, your second sentence
was not necessary. In your exuberance
vou said some hing—I do not know what
the purpose o” it was—as a result of
which everybody else has been put into
difficulty. So, Mr. Chairman, unless there
is a specific piivilege motion, there is no-
thing before t e House and you have no
right even to pass a judgment on that
motion T wiuld, therefore, request you
to solve the inatter in a very  straight-
forward manner.  (Interruptions) A
motive has be:n imputed. Not only that.
Two things a-e involved : the freedom
of speech of an individual guaranteed
under the Conititution and the right of the
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Members of this House. If Mr. Goenka

and the Indian Express...
(Interruptions)

SHRI BHUPESH GUPTA : May I make
a suggestion, Mr. Chairman ? You please
withdraw the second sentence,

SHRI RAINARAIN: Do not try to
confuse the Chair.

SHRI BHUPESH GUPTA : The second
senlenceg relating to  Mr. Raghunatha
Reddy. you please delete it...

SHRI MULKA GOVINDA REDDY:
Mr. Bhupesh Gupta, Mr. Das has not yet
finished. Please let him finish,

SHRI BANKA BEHARY DAS : That is
why T am saying that whatever might have
heppened, you kindly announce here that
it is a motion to find out whether there
is a breach of privilege and contempt of
the House and it may be referred to the
Privileges Committee. I want to remind
you that according to the functioning of the
Privileges Committee, while going into this
matlter. the Privileges Committee finds that
the Minister can be ... (Interruptions)

SOME HON. MEMBERS : No, no.

SHRI BANKA BEHARY DAS: Sir, I
request you now to solve the matter ac-
cording to the rules. Please say that you
find that this privilege motion is not only in
order, but prima facie is  correct and
should be referred to the Privileges Com-
mittee and that everything else should be
decided by the Privileges Committee.

SHRI K. K. SHAH: I beg of the
House to remember what a privilege is
because a statement of facts (Inter-
ruptions) Please have patience and listen
to me. A statement of facts, however in-
correct it might be, is not a question of
privilege. What is a question of privilege?
Supposing Rajnarainji says something to-
morrow and somebody outside says that
Rajnarainji was bribed and therefore, he
said something. Then the right and pri-
vilege of Rajnarainji to say what he thinks
is correct on the floor of the House is
curtailed. Therefore, what is called breach
of privilege in this case is neither the state-
ment made by Shri Raghunath Reddy, or
the statement of fact made by Shri Goenka.
We are not on these statements of facts.



47

{Shri K. K. Shah}

Shri Goenka has a right to say that the
statement made by Shri Raghunatha Reddy
is not correct. We are not on these f{acts.
We are on the question whether the right of
a Member to say something here which he
thinks is correct is being curtailed by alle-
gations made outsidz the House. From
that point of view, your ruling is hundred
per cent correct. ..

(Interruptions)
SHRI V. B. RAJU : If you follow the
rules, there will be no trouble...

MR. CHAIRMAN :
rules.

T have read these

=t TANTA : =77, § 0F THiAE
SATERE ATE AT I FIAT FTEAT E |
A TEAT 47 & 59T 497 T 97 g
far & &5 /% sy wwE wgr ar ar
T I 1T G TH HIT | agH g |
AGT T 6 TG &1 AFHATH 3471 FT A1 G
2

it qwmafs ¢ 9T ST 3 orgd |

SHRI V. B. RAJU: You had only one
motion before you. Under rule 190, you
have to allow the Member to make a state-
ment. .,

MR. CHAIRMAN :
rules fifty times.

I have read these

SHRI V. B. RAJU: Once he makes
that statement. ..

MR. CHAIRMAN : He hag not made
that statement.

SHRT V. B. RAJU : You have given a
ruling.

MR, CHAIRMAN :
understood me.

SHRI V. B. RAJU : Please hear me. In
the first part of your statement you found
prima facie that there is actually breach
of privilege in Shri Goenka’s statement.
Then comes rule 190. Under this rule,
the Member who has sent the notice should
speak. Let him be asked to speak. After
that, the House will be seized of the matter.

You have not
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You have no right 1o send it to the Pri-
vileges Committee. .. (Interruptions), Now
you must allow the Member to make a
statement. After that, it is for the House
to decide whether it should be allowed to
go 1o the Privileges Committee or not.

MR, CHAIRMAN: I am very sorry
that the hon. Members did not allow me
even to complete my sentences and my
decision. T am very sorry...

AN HON. MEMBER: We are
sOrTy.

MR. CHAIRMAN : You are also sorry?
Now please listen. The case of Mr. Chan-
dra Shekhar was that we are not con-
cerned with the question about the correct-
ness or otherwise of the facts, we are
concerned with the question that the word
‘malicious’ had been used in respect of the
Minister., That was his case. Now, there
was no allegation against Mr, Raghunatha
Reddy. All that was being said was, his
name was mentioned in the debate—if 1
may call this a debate—his name was men-
tioned, but it was never said in any of the
speeches or letters that he deliberately
and maliciously had said something. Now,
when T said ...

SHRI MAHAVIR TYAGI:
you say ?

also

Why did

(Interruptions)

MR. CHAIRMAN : Again you will not
allow me to complete my sentence. Please
(Interruptions). Now, when I said

that there was a prima facie case for in-
vestigation against Mr. Goenka, I had to

| follow it up, which I was prevented from

doing, by saying that I give my consent
to the raising of the question of privilege
against Mr. Goenka. When T said there
was no case against Mr, Raghunatha
Reddy, I meant to say that there was no
allegation against him. At this stage...

(Interruptions)
SHRI S. N, MISHRA : No, no.
SOME HON. MEMBERS: Why
‘No’ ? .
(Interruptionys)

MR. CHAIRMAN : Now, it is known
that the motions, privilege motions, must
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be given to me before the House  sits.
Notices of privilege motions shpuld be
given to me before the House sits. Now,
I got the impression that there was no case
alleged in the notice against Shri Raghu-
natha Reddy, thy law being that a statement
even though it might be incorrect, cannot
be the basis of : charge of privilege against
a Minister unless it is further proved or
further alleged hat the statement is delibe-
rately false or inalicious. Now, this ig the
law and there have been several rulings
of my predeces.ors on this question.

Now, when lis name was mentioned in
the speeches, it was mentioned as an alter-
native. Even n the speeches I did not
hear the word- that he said something
deliberately false or he acted maliciously.
Now, without rmy prior consent, no motion
can be made in this House on the question
of privilege. [ was merely giving my
consent to the privilege motion in accord-
ance with the -ubsequent rules, Rule 190
and others. wh n a Member will stand up
and twenty-five others will stand up and
so on, and thut procedure T have still to
adopt. It is nc¢ good telling me repeatedly
that this is the procedure which I should
adopt. I have, therefore, ruled that I
give my consert to the motion being made
or. the questior of privilege being raised,
to use the language of the Rule, against

Mr. Goenka. That was what T intended.
That is what  have done.
+Interruplions)

SHRI ARJUN ARORA ; Sir . .,

{ Interruptions)

SHRI CHA"DRA SHEKHAR :
no talk

Now,

“Interrupticns)

SHRI S. N, MISHRA : May I make a
submission, Sir ?

(Interruptions)

MR. CHAIRMAN : One thing more I
have to say atout this. I have not finished
yet

(Interruptions)

sty vaw TR STT sEd A
REESUR AR A
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MR. CHAIRMAN : No, no.

#ft FmmAFsEa fasr: T899 oE F@r

3 -
MR. CHAIRMAN : qgT&iT &wil S
% 9# 7z Tifew faar—

“Hereby 1 beg to give notice of a
motion of privilege against Shri Raghu-
natha Reddy on account of false state-
ment he made on the floor of the House
with regard to the questicn of inquiry
against Mr. Ram Nath Goenka...”

Now, this notice I should have got earlier
according to the rule and. secondly, even
in this notice it has not been caid that the
statement was deliberately false ... because
under the law, an incorrect statement can-
not be the basis of a charge of breach of
privilege, Unless the statemeny is delibe-
rately false—and in this case T have to
satisfy myself by calling the Minister and
asking him what are the facts—-then alone
I can give consent against the Minister.
These are the rulings here,

1 p.M.

SHRI BHUPESH GUPTA : What about
my motion? Ycu cannot read one only. .

MR. CHAIRMAN : When 1 said that
there was a prima facie case, I do not
express any opinion. It is fcr the Houss
to deal with the matter in accordance with

the rules—No. 190 and the following
rules, That is, I mnever expressed an
opinion. All that I said was that it was

a prima facie case for investigation. The
House may not accept it, It may find that
the charge against Mr. Goenka has not
been established. 1 am giving his case to
the House to dscide. That is the position.
1 have not expressed any opinion at all.
1 want to proceed with the further stage.

SHRI CHANDRA SHEKHAR: After
getting the leave of the House. then the
discussion can start.

MR. CHAIRMAN: My rulimg is, I
have given permission to Mr. Chandra
Shekhar and others to raise the question
of privilege in this House,

SHRI MAHAVIR TYAGI : Whose mo-
tion was received first ?
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SHRI ARJUN ARORA : On a point of
order. Now that you have given
Chandra Shekhar the permission to seek
the leave of the House, the whole debate
will start only when he has sought the
permission of the House. Why should the
Leader of the Opposition be permitted to
speak ?

SHRI LOKANATH MISRA : You have
to be reminded, Sir, that the first motion
should get priority?

SHRT MAHAVIR TYAGI : [ belong to
the Opposition.

MR. CHAIRMAN : Please listen. In
the first motion, all that is said is this :

“I beg te seek your permission to
raise a question of privilege in connec-
tion with the press statement issued by
Shri Ramnath Goenka describing the
statement of the Minister of Company
Law, Shri Raghunatha Reddy, made in
the House as a maliciously misleading
statement.”

It is said that a breach of privilege has
been committed by Mr, Goenka. That is
nct “said here.

SHRI S. N. MISHRA : T will have to
have my say. Please hear me.

MR, CHAIRMAN : Now let me please
listen to Mr Tyagi. If you want to move
your motion, I have no objection; I will
allow you to move the motion.

SHRI BHUPESH GUPTA : What about
my motion ?

(Intcrruptions)

MR. CHAIRMAN : I withdraw what T
said about Mr. Chandra Shekhar's. 1 give
Mr, Tyagi the right to move his motion.

SHRI BHUPESH GUPTA : What about
my motion? On a point of order, Sir.
There cannot be discrimination. All mo-
tions came when this House was sitting,
one from Mr. Tyagi, another from me.. ..
(Interruptions) What is the position about
mine ? T should like to know. Mine
should be allowed also.

SHRIMATI YASHODA REDDY : What
happened to my motion ?
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MR. CHAIRMAN: Mr. Bhupesh
Mr. ! Gupta, your motion relates to a later
| stage..

SHR! BHUPESH GUPTA: All right.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): I want to make
my points with regard to the question that
has been raised here. The point raised
by Mr. Chandra Shekhar specifically was
against a statement issued by Mr. Goenka
making ...

MR. CHAIRMAN : That is over,

SHRIMATI PURABI MUKHOPA-
DHYAY : Please allow me to speak.

MR. CHAIRMAN : That stage is over.

SHRI LOKANATH MISRA : Please sit
down.

SHRIMATI PURABI MUKHOPA-
DHYAY : I am within my right to speak
here. Mr. Misra, please allow me to
finish. The question is very specific whe-
ther there has been a breach of privilege
committed by Mr, Goenka. The point that
has been taken up by Members of the
Opposition about that statement of the
Minister cannot be accepted, cannot be
taken together with this, That is my con-
tention. (Interruptions) Please allow me
to fimsh. There is ome specific suggestion,
Please have the patience to hear my point.

(Interruptions)
MR. CHAIRMAN : Please sit down.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANNATH RAO) : I want to
make a submission,

SHRI S. N. MISHRA: He cannot be
allowed to confusc the issue now. You
have called upon Mr. Tyagi.

SHRI JAGANNATH RAO: I only sub-
mit that the notice should have been
given before the commencement of the
sitting,

it WEET et ;. AT, § g &
AT F WA gISW F ATAA T ATIAT
FIAT § T S AT o wArE @
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e & I O faan a7 9«1 AT gAr
AT IAY THF] AST GFFT T IART
A A FL Y0 FTH TZT FTH TFHIT
AR A, A HT IHF 7H AGL AT gD
T 7E F7 TS ,

s oA wAT: SATTRT AT LT
T, ATTHT GFRT LT AT AR |

oY AT Y : Ag A ATAT
4 AT a8 217 St FF 787 70t 12 ag @y
SEtad AT AL AT g TAR] TAS AGT
Fg a9 FIF ZHTY O IAF TAT
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MR. CHAIRMAN : I want to point this
out to you, Ar. Tyagi. I have given my
consent to you in respect of your first |
notice. T hae not given my consent to
you in respect of the notice you gave me
just now. You must remember this,

LI A SO 6 R B
T WHE | AW AET A
TE § 9rar 2, fo= = s 59 o
& gur f@ <1 =3@wen 5 o 3%
UE AT SEA FEAATAE AT &

s waveaT g@w fag (fEme) !
qger @ - (fzF wr afzd o

off W @i d1 SART J@H,
FIfF o TR OFE FEN AGT AT,
g M F15 sfaer AE off, s
FTTT | TE AET FL THAT AT AlHT AT
faq TTHAT TFAFT FT TATT AGATTH
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arfar g wifed s SAEE F7
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MR. CHAIRMAN: You have to ask

qer #tv TEE auq AT ® ug fgr | for the leave of the House.

S TT ATAS AME AT § F AfAere
g, wew & aREm s ag v 7 w0
89 TG &+ AT AT FOAT 7 fasprer
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SHRIMATI PURABI MUKHOPA-

FT 3femq sz & a7 @qg 1%, | DHYAY: On a point of order. His mo-
IS Fa2T f‘a-a—imr ST ol g Eicy tion cannot be moved now, when we are

zfeaa wa=iw 1, 7% 7 990E 78 Fear
§ Taagee &Y AT AAw g &
arE fFar @ | oF A T G
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discussing the question of Mr. Ramnath
Goenka . . .

T AT qwly :  AIF ARATY
MAAFT *
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SHRI CHANDRA SHEKHAR : Allow
them to say anything and allow us to say
everything,

st AgrEte @it fae aaAy
TEAFT ¥ UF teeqee oy faar g fsrq g%
T4 T | 39 T s 1 59 99 /a1
g1 39 FuT Fr § Ta9 R @A E
A 99 § ST =@maar g 5 ag
AATIIAQTZ (5 & TAATT TATHT &
@ faerst Wie &1 FU a9 A AG
FHET & G {1 7 arfw T agat-
F1q &1 |
SHRIMATI PURABI MUKHOPA-
DHYAY : I want to know under which
rule Mr. Mahavir Tyagi is now moving
his motion of privilege. Show me the rule.

If the Minister has made a wrong state-
ment, please allow him to say.

MR. CHAIRMAN Please sit down.,

You are out of order.

SHRIMATI PURABI MUKHOPA-
DHYAY : Sir, a privilege motion may be
raised .

MR. CHAIRMAN: Now, please sit
down. Has Mr. Tyagi the leave of the
House to raise a question of breach of pri-
vilege against Mr. Ramnath Goenka ?

(Seeing the sense of the House)

No objection. The House grants the

leave.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : Since you have
given permission now, I move as Leader
of the House that this House do decide
the question of privilege in this House
forthwith.

HON. MEMBERS: No, no.

SHRI SUNDAR SINGH BHANDARI:
Under what rule ?

SHRI MAHAVIR TYAGI: It will go
to the Privileges Committee,

SHRI TRILOKI SINGH: Sir, on a
point of order. [ beg to rise on a point
of order. The hon. and learned Leader of
the House has moved a motion that this

P Ram Nath Goenha

matter of breach of privilege be decided
forthwith. Sir, in this connectionr | beg to

say. ..

SHRI SUNDAR SINGH BHANDARI:
This motion is a substantive motion ?

SHR] TRILOKI SINGH : It is a sub-
stantive motion. Let me tell the hon,
Members that insofar as Mr. Goenka is
concerned, he is not a Member of this
House, nor is he present here at the mo-
ment, and the proceedings for breach of
privilege are quasicriminal proceedings.
This House cannot charge anybody in
his absence without giving him due notice.
So, so far as the matter of breach of pri-
vilege against Mr. Ramnath Goenka is
concerned, the motion made by the hon.
Leader of the House, I beg to submit, is
out of order. There shall have to be
two motions, So far as the breach of
privilege against Mr. Raghunatha Reddy is
concerned, he is present here in this House
and this House can  certainly  proceed
to consider the question of breach of pri-
vilege against Mr. Raghunatha Reddy here
and now. (Interruptions) I am sorry, Sir.
I was under that impression. Since you
had given consent to the hon. Member, Mr.
Tyagi, to raise the question of breach of
privilege, I thought like that. That is all
right. My submission is that the matter
of breach of privilege against Mr. Ramnath
Goenka and those connected with the prin-
ting and publication of the Indian Express
be referred to the Committee of Privi-
leges. '

SHRI KRISHAN KANT : T beg to differ.
The rule is very clear on this point. I
will tell you what the House of Commons
has done,

SHRI K. K. SHAH : Wait a minute.
An objection has been raised against my
motion. My motion is under rule 191, It
5ays :

“If leave under rule 190 is granted,
the Council may consider the question
and come to a decision or refer it to
the Committee of Privileges on a motion
made by the Leader of the Council or,
in his absence by any other member.”

Now, Sir, under Rule 191, I have two
alternatives. Since you have given permis-
sion, now my duty is to make a motion,
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I am entitle! to make either a motion
under Rule 11 . (Interruptions)
Kindly read Rule 191. I will read again
Rule 191—

“If leave under rule 190 is granted, the
Council may consider the question and
come to u decision or refer it to the

Committee of Privileges on a motion
made b the Leader of the
Council . . -

As the L:ader of the Council, I have
made the mtion under the first part and
not under the second part. It is my pri-
vilege and I have a right to use that pri-
vilege.

oY TAHTAW : F AT ATF AT
w5 farzdaerg ) wawd =t

Fo o wy 1 favw ffqers wfer

TE % Fg AqT AIT % (Interruplions )

| {TIF 3 T AT ga, 57 Fo Fo AT

F¥ qe3fg § qfT FTAT ATAT § AL

Fo Ao wig Hr AriHw fg 7w

FIAT ATEATE OF gy § eqr-a9 TR

HOIHATT FIH FIA FT TTA AR

qIANT GeRTiAT AT o Fo WG F

qETIfaeE § T &0 1

SHRI K K. SHAH: You want it to
go fo th: “ommittee ?

St TREATNAW @ T AAHGT TG0
%, ag Ig 1 a<1 9 §, fagra &1 9w
g, SEA ST AT E |
AN HON MEMBER: Yes.

SHRI K. K. SHAH : T will agree. Let
it go to tle Committee, Sir.

St TAAATCAN ¢ ST qaT R HSAT0
T I YT IT US AL AT & |

SHRI k K. SHAH: Sir,
move . . .

I have to

SHRI FHUPESH GUPTA: I want to
move. Wiy are you looking at me ? I am
entitled t¢ move.

SHRI t+., K. SHAH: There is a com-
plaint of breach of privilege. I move :
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That the complaint of breach of pri-
vilege against Shri Ramnath Goenka and
the Indian Express be referred to the
Committee of Privileges with instructions
to report to this House before the end
of the next session.

SHRI BHUPESH GUPTA:

move.

I want to
I move this motion . . .

SHRI SUNDAR SINGH BHANDARI:
How can two motions be taken up ? One
motion is already before the House.

SHRI BHUPESH GUPTA: I can move
a motion, How can you say about it?

i SHRI SUNDAR SINGH BHANDARI:
It is for the House to decide. Sir, how
can he move a motion ?

=Y UKTTIEAN T =T T
! ASTE T, WA &7 AT ASF EAIe 7
T F1 uedd  #fre, gw o odm
WIAFE FTez Fi fLera FLAT AR &

MR, CHAIRMAN : 1 want to
whether .

know

SHRI SUNDAR SINGH BHANDARI:
Sir, you must allow only after knowing
what the motion is about. One motion
is already before the House. The Leader
of the House has referred the question of
privilege .

MR. CHAIRMAN : There is a motion
before the House.

SHRI SUNDAR SINGH BHANDARI:
You can discuss only one,

SHRI BHUPESH GUPTA:
this motion.

I am or

SHRI LOKANATH MISRA : Sir, un
less you permit him .

SHRI RAJNARAIN :
any amendment ...

There cannot b

SHRI BHUPESH GUPTA: T am enti
tled, Mr, Shah, and as the Leader of th
House

SHRI N. K. SHEJWALKAR : On
point of order, Sir.

SHRI BHUPESH GUPTA: Mr. Shal
the Leader of the House, has moved
motion before the House. I quite concec




59 Noticeg regarding question [ RAJYA SABHA Y of prividege against Shri 60

[Shri Bhupesh Gupta]

that. He has the right, and he is doing.
But that does not mean that andther Mem-
ber cannot move a substitute motion.

SHRi SUNDAR SINGH BHANDARI:
5t is a substantive motion. You look
whether it is permissible.

SHR1 LOKANATH MISRA : You can-
not receive it even now, Sir, unless it is
very urgent., Under the rule, you cannot
receive it, unless it is very urgent,

SHRI BHUPESH GUPTA: My motion
is .

SHRI S. N. MISHRA : T want to know
whether he had asked for your permission.

SHRI BHUPESH GUPTA: I am not
prepared to learn about rules from any-
body Sir, I say that 1T will be submitting
absolutely to your ruling.

Tf you think this is the only motion the
House should consider, you should say
that. I would not come in the way. I
could not have given a motion before you
admitted the original thing, namely, per-
mission to move. Immediately as you did
it, I gave notice seeking your permission.

‘Since the permission was given, I did it
Now it is for you to say whether I can
‘move my motion or not.

MR. CHATRMAN : T rule that the Lead-
er of the House alone has got the right
to move.

SHRI NIREN GHOSH :
say “alone” ?

MR. CHAIRMAN: We have discussed
Jong enough, 1 want to put the motion.
“The question is:

“That the complaint of breach of pri-
vilege .against Shri Ramnath Goenka and
the Editor, Indian Express, be refer-
red ...

oY fadew at (FeA 9RW) (3@ A

e, Efeua vawE £ Sier 74T F 7
SHRI K K. SHAH : Editor, Indian Ex-
press and Mr. Goenka,
MR, CHATRMAN : He said that.
o geax fag W @ A1 A9 A
A A F AR AL IF A AT -
Y ATt & fagg, & I Fr @A

Why do you

Ram Nath Goenka

g 99 & Za< & ag fafaas 1 qara Sar

faar 21

SHRI BHUPESH GUPTA: Your mo-
tion may be something else. The Indian
Express must be named. A paper can be

named only in the name of its publisher,
Editor and Printer,

SHRI S. N. MISHRA: May I make
one submission? Now, one after another
we are getting into trouble because the
decision is not taken immediately. That
is my humble submission, The motion
was made by the hon'ble Shri Mahavir
Tyagi ...

SHR] CHANDRA SHEKHAR : It was a
complaint, not a motion. The motion was
made by the Leader of the House,

SHRI1 S. N. MISHRA : All right. But
the leave has been granted to Shri Tyagi
to make a motion,

HON'BLE MEMBERS FROM THE
TREASURY BENCHES: No, no.

SHRI BHUPESH GUPTA: No. My
motion was pending, You do not seem to
be giving proper guidance. There are two
motions, one relating to Mr. Raghunatha
Reddy, and another relating to Mr, Ram-
nath Goenka. He sought your permis-
sion .

SHRI S. N. MISHRA: You can speak
after me. This is one thing which I am
not able to understand, T make submission
that the honourable Mr, Tyagi got the
leave of the House to raise a question of
privilege, and that leave was granted by
the House.

HON'BLE MEMBERS FROM THE
TREASURY BENCHES: No, no.

SHRI S. N. MISHRA : On that leave
there is the motion for reference to the
Privileges Committzes, Now the real ques-
tion is whether on that leave. anybody can
alter or change the substance of the matter
which Shri Mahavir Tyagi wanted to raise
before the House. So my submission is
that it should remain in the form in which
the hon'ble Nember, wanted to raise it.
That is the substance of the matter.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir, I have a submission to
mahke. My submission is that leave was
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granted to Mr, Mahavir Tyagi by the
House to move against Mr. Ramnath
Goenka. The fiist thing is, it is not an
amendment. When you go against Mr.
Ramnath Goenku, it automatically goes

against the ‘Indizn Express.’

SHRI SUNDAR SINGH BHANDARI:
No, no. (Inferruptions) Why mention it ?

(Literruptions)

SHRI CHANI RA SHEKHAR: I know |

your motion for Mr. Goenka. DPlease be
patient. Mr, Chairman, Sir, there can be
no motion against Mr Ramnath Goenka
unless and until sou have a motion against
the ‘Indian Exprss’.

SOME HON. MEMBERS : No, no.

" (L ferruptions)

SHRI CHANDRA SHEKHAR :
(Spoke).

SHR1 SUND..R SINGH BHANDARI:
(Spoke).

MR. CHAIRMAN : Nothing will be re-
corded.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, I wus submitting that if you
have to move against Mr, Ramnath

Goenka, you slall have to bring in the
Indian Express’ its Editor, Printer and
Publisher. So, the motion moved by the
hon. Leader of he House is quite in order.
It is the exact way in which the question
can be brought.

SHRI MAHAVIR TYAGI:
one word. I :ppreciate the
... (Interrupticns)

MR. CHAIRMAN : Please listen to me.
(Interruptions) | am giving a ruling in your
favour. Why c(on’t you allow me to say
it ?

Sir, only
sentiments

Dr. BHAT M AHAVIR : Sir, Mr. Advani
has been trying for half an hour to raise
a point of ord:r,

MR. CHAIRMMAN + What is the
of order?

point

Notices regarding question. {7 SEP. 1970 ]

SHRI T.AL k. ADVANI: Sir. my point

of order is this, When I heard the leader
of the House inove this motion and men-
tion the name of the Editor. ‘Indian
Express’,
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MR. CHAIRMAN
your favour.

: On that T am in

SHRI LAL K. ADVANI: Sir, please
listen to me. My . humble submission is
that whatever the Rules may be on this,
the established practice of Parliament is
that whenever there is any motion of
breach of privilege against an editor, he is
first given notice of the motion and he is
first given an opportunity to explain his
position before the House takes any deci-
ston, whether they refer it to the Privileges
Committee or not. Here 1 have before
me a volume (Interiuptionsy 1 am

I quoting from Kaul & Shakdher’s “Practice

and Procedure of Parliament”. It says very
clearly :—

“If a newspaper reports incorrectly the
proceedings of the House or comments
casting reflection on the House or its
members, the Speaker may, in the first
instance, give an opportunity to the
editor of the newspaper to present his
case before giving his consent to the
raising of a question of privilege in the
House.”

Now that you have given consent
to the raising of the privilege motion be-

fore the House, before the House takes
any decision on this motion, the Editor
must be given an opportunity to present
his case. If, however you uphold the
objection raised by the Leader of the Oppo-
sitton, namely, that the editor of the
‘Indian Express’ was not mentioned in Mr.
Tyagi’'s motion, then I have nothing to
say. (Interruptions) My submission is that
the Editor of the newspaper must be given
an opportunity.

SHRI K. K. SHAH: As far as Mr.
Tyagi’s motion was concerned, it did not
mention any name Therefore, when you
have insisted that it should go to the Com-
mittee 1 accepted your suggestion. T can
say that the procedure of the House is
hundred per cent correct. Even in the
future if such questions arise. there is the
guidance given by this House,

Mr. Tyagi’s motion did not mention
any name. What, therefore, is referrad
to by Mr., Bhandari is about the notice.
In the notice, what is permiited by the

" House is to raise a question of privilege

about certain statements made by Mr.
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Goenka. Now the question raised is a
question of breach of privilege. All those
who are concerned with the breach of
privilege have been mentioned by me.

SHRI SUNDAR SINGH BHANDARI:
Including Mr. Raghunatha Reddy ?

SHRI K. K. SHAH: No. Therefore, I
cannot mentioned only Mr. Goenka,

(Interruptions)

SHRI LOKANATH MISRA : The state-
ment of Goenka arose cut of the state-
ment of Mr. Raghunatha Reddy. How can
you take the second statement without con-
sidering the first one ?

(Interruptions)

S THATCAW ;i Fo Fo TE
qTEd, SfafFar aT @59 FLAT ALY §,
frar o @@ frowmw fear @,
o 7 ferar g 1 feawes QEma 93X
2\ FTTAF AIEA, AT BT A |

7 AFETT @ TLAT T AR
¥ T AT f2AT FO0 1 AT WFAFT
¥ qafeswer wifeq gveaz fear g at
ST FELATT EATT IHHT AT &L (AT |
SIEt a% AGATT FT ATLH & FAA Tg
digre A W@ | TW AT AT TN
fifar f5 FA FW" ¥ sw@ard J
gt faFer § wiF 3T A
wWeRE TUF 7 AT ZET FFAT A
wat &1 sat@ @ sferq urasy
F1 TGAT AZ TAG ALIZMT | (Fegeara
& faan y@aTT g IAFT qaATd Fy A7
fra fFa T @I & |

st fa<sw Fmt: 190 AN IE
AT AMR &7 Zr9T 7 Faanr & 3@«
ITTH AT & 7 frar &1 3EF an
CEGURCIE S

“If leave under rule 190 is granted, the
Council may consider the question...”

Y 9 FATIT I AT | TZ 79T A
HTTA IETAT ALY AT FHRAT & AL IAA
sy afeae o iferw wRmEE ¥
qTH 3T FT ATTHTE T )
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SHRI BHUPESH GUPTA : Sir, what we
have raised here is a privilege issue arising
out of a statement. We do not prolong the
judgment as to who should be the co-accus-
ed. That is entirely a different matter. You
have given permission to a privilege issue
to be raised and it has been raised. Now
under the rules it will be the privilege of
the Leader of the Council to move a mo-
tion of an operative nature. He has mcved
a motion of operative nature in which he,
according to his right, has named some
people. We may add more names to it or®
we may delete some of them. It is open
1o the House to add more names by vote,
if they like, because the motion, like any
other motion, is subject to  amendment.
Now, in order to make an operative motion,
one does not go into each  question, It
must be concretised. Suppose 1 say
an editorlal of a news paper raises
an issue of privilege. You allow a
motion to be admitted. Suppose in the
original motion for which I asked permis-
sion. I did not name the editor. Does it
follow that when the operative  motion
comes, the editor, the printer, and the pub-
lisher cannot be mentioned ? Either all of
them or any one of them can certainly be
mentioned. Tt is for this House to add to
it or delete from it. I am not questioning
the right of the House. We can certainly
say that some names can be added or some
names can be taken away. It is entirely the
right of the House. Therefore, ... (Infer-
ruptions) ...the Leader has  precedence
over the matter as to what kind of a motion
should be moved. Tt is his privilege in this
context., (Interruptions)

5} AT : oA, H o g
SHECE e B G R e G A G
F e e fp g Tt e 2 i Jar
T 7 gATY. gE &1 A far & fF g
arrer #1 fafaers #9477 s fear s
AZT 9T TH AIHA A FLA (A= T &, TH
T T AT IR HAAT et & 98 AT
qIqEY F HifF wRT F owET WY
HTHA AT &ASAT 0 g1 ar 9 9%
fa=are qo7 fFen ST omwAT &) sreeT
ger v =@ Arwer 07 #AET & sreaT fa=me
& foa T § oW zH aw & 9AA
ST wEdfg AT ag erer g |
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T qa & ug FEAr 9wa g fF
gar afg & A fafaes &% oA
TR AT AT [ & 39 AT KT AT IR
faar & ST 41 IWF A @A
fAFEr 2—%5 F F9 g, g
T fFHTaT——>3 T T TH AT TEATH &
faars fafaers a=ar g a fa7 stgari A
T 99 fawer g, o9 g, @ 99+
T fafaest 9y s #g fyfads
FRE BET a T TqEAT @ o6 T o
qEARi 7 AT W AT THAFT FT
AT BT £ T qEart @ fafaas
FHAY 3 AT AT SIS E i (Interruptions)- |

sfY =vg WO ;g Y a1 aEr Fa
ar |

St UKATAY : AW, TAT qEA
A1 ot 97z w9 ar gfeuq uFqaa w7
am & 1 afew 57 fAae g e ug
T qT WLEA, TEFT ATE fed,
fgrgw—rr AT AT ZAX AGErT
BT & | A1 F TS g Adr qaT
q fAae &= fF T g F AW
A9 FY AT A0 AT & ar S AT W
ATy s 5 faeg fawurfagre @
qHAT AT [ IR weTIE HIF &Y
R fFar qU AT 99 st@eT & g4
# ot o1 ST IR 3T @@ sy
g1 g ® wme gro feT =g
fF gAY 39 9@ & afva J9T 957 .
TFE qHAT ¢ {6 7 2 qFarEy
FEREAWTTZ |
SHRI KRISHAN KANT: Our discus-

sion should be ¢n the basis of the motion
and in the molion the words “Indian
Express” are mentioned. Whenever we
take action on he basis of written words
all the persons rzsponsible for those words
should be involved. Therefore, the

motion should irclude the printer, the pub-
lisher and the e ditor.

Secondly, it must be very clear that this
motion should bz strictly under rule 189

Notice regarding question [7 SEP. 1970]

and only the question whether the words
41 RS/70—3
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“malicious” and “mala fide” contained in
Shri Goenga’s statement constitute a breach

| of privilege or not, should be examined
| and beyond that nothing else.

The Pri-
vileges Committee cannot become a court
of law to examine the earlier statements
issued by others .

MR. CHAIRMAN: You are
the same poinfs.

making

SHRI CHANDRA SHEKHAR: I have
to make a submission. The leave has been
granted by the House. The motion to
be moved by the Leader of the House is
to be judged only by you whether it is in
order or not. Nobody has the right to
say that this should be taken out or that
should be added. If you think that the
motion by the Leader of the House is in
order, that will be acceptable to us . .

ONE HON, MEMBER : No, no.

SHRI CHANDRA SHEKHAR : T do not
think that the motion is circumscribed by

the earlier complaints. That way, you
also hold that prima facie in the com-
plaint which I have made (Interrup-

tions). 1T do not know how to deal with
these people,

Mr. Chairman, a third person might
have brought the question to the Times
of India or the Hindustan Times or The
Statesman. If the motion is to be moved
by the Leader of the House, he has to
take into consideration all aspects of the
question or all aspects of the complaint.
It is for you and it is within your juris-
diction to see whether the scope of the
complaint is being cxpanded or it is with-
in limit . . .

MR. CHAIRMAN : Shri Tyagi's motion
—1 am sorry I have used the wrong word.
Tt is not a motion, but a complaint. Shri
Tyagi’s complaint was confined to Shri
Goenka . . .

AN HON. MEMBER: It is not even a
complaint. Tt is only an information.

MR CHAIRMAN : . . . and I rule that
in respect of that complaint alone, the
Leader of the House’s statement should be
accepted. But as other hon. Member have
given notices of complaints, it is there
right also to press them.
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SHRI BHUPESH GUPTA : I think the ’ SOME HON. MEMBERS : Yes.

Leader of the House should accept this' !

suggestion, { MR. CHAIRMAN : The proccedings of
the House will continue.

" SHRI S. N MISHRA : On a point of

order. SOME HON. MEMBERS: Yes.
SHRI CHANDRA SHEKHAR: 1 am | (Interruptions)
pressing for my complaint, SOME HON. MEMBERS: No. . . .
(Interruptions)

SHRI SUNDAR SINGH BHANDARI!:
Have you disposed of one question?

SRS C 1 L i C AR ECIE i

MR. CHAIRMAN: First I want to | sfray, fefiam |
put Shri Tyagi's motion. The  question N

15 SHRI MANUBHAI SHAH: Division,
please .. (uterruptions)

“That the complaint of breach of pri-
vilege against Shri Ramnath Goenka be MR. CHAIRMAN: All right.

referred to the Committee of Privileges (Interruptions)

with instructions to report to this House

before the end of the next session.” SHRI MANUBHAI SHAH . . . we
have a right . . . (Interruptions)

The motion way adopted .
MR. CHAIRMAN : Please sit down.

SHRI CHANDRA SHEKHAR: 1 also

rise to speak. SR C oL S ECIE M 1
, AT GHETT FuT F HET o7 7 g I
(Interruplions)
ity |

SHREI S. N. MISHRA : Sir, on a point

of order. MR. CHAIRMAN : Those who want to

continue the proceedings, will kindly stand

SHRI CHANDRA SHEKHAR ': Mr. jup.
Chairman, Sir ... (Interruptions) (Interruptions)
MR. CHAIRMAN: He has a point of | SHR] MANUBHAI SHAH: It cannot
order. T will listen to him and then T |
will listen to you.
(Interruptions)
SHRI S. N. MISHRA : This point has
been disposed of now and my submission SHRI SUNDAR SINGH BHANDARI :

is that if anything has to be taken up, | It cannot be. Divide the House.
: should be taken up after the Iunch (Interruptions)
our,
SHRI MANUBHAI SHAH : Divide the
SOME HON. MEMBERS: Ne. . . . | House. ...
(Interruptions) (Interruptions)
after lunch . . .
(Interruptions).
(Interruptions)

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir. ... (Interruptions), »t TR fae . g1 F e /%

F fao qr sIr9 Afgo )

SHRI BHUPESH GUPTA: My sub-
mission is, Sir. . . . (Interruptions)

. Sir, have I got your permission ?

MR. CHAIRMAN : Now, is it the wish |
of the House that the proceedings will
continue ? | My submission is, Sir . ...
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(Interruptions)

MR. CHA'RMAN : The House stands

adjourned till quarter to three.

T 1 House then adjourned for

lunch at fifty-four minutes past
one of the clock,
The Hous: reassembled after lunch at

quarter to tlree of the clock, MR, CHAIR-
MAN in the 1 hair.

SHRI CHANDRA SHEKHAR : 1 want
to mahke it quite clear that I have nothing
against the liditor of the ‘Indian Express’
personally. My doubts are that if you do
not inclode the names of the Editor, Prin-
ter and Pub isher of the ‘Indian Express’
in the motiin. it may be perhaps
incomplete a1d Mr. Goenka may say that
he did not riake any statement at all and
this was putlished in the ‘Indian Express’.
Some friend- on the other side said that
other papers have also published this state-
ment. 1 have not seen this statement in
the other papers.

SHR! NIT':EN GHOSH: It was in the
‘Statesman’ ind the ‘Hindustan Times".

SHR1 € {ANDRA SHEKHAR:
friend Shri Niren Ghosh says that the
Statesman ard the Hindustan Times have
dlso poutlishcd this statement. In view of
the scope of the function of the Privileges
Committee 1 hope the Committee will take
into consideiation all these aspects and if
they think fi., they will include the Editor.
Printer and PPublisher of the Indian Express
also. T malie this statement only to put
on record sc¢ that Mr. Goenka, who is the
main mischicf maker may not get the
pretext of not having issued the statement.
So T am insistent that the Editor, Printer
and Publishe * of the ‘Indian Express’ should
also be included.

My

MR, CHAIRMAN : The Committee may
take note ot this.

SHRI S. ¢ MARISWAMY : Mr. Goenka
<tarted his newspaper career in Madras. He
had fought gainst the British and he may

fieht with you also.

{7 SEP. 1970}
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On the Table

PAPERS LAID ON THE TABLE

I. THE SOUTHERN STATES { REGULATION OF
ExpPORT OF RiCE) AMENDMENT ORDER,

1970
II. THE MaNIPUR FOODGRAINS (MOVE-
M1E9N1(')) CONTROL (AMENDMENT) ORDER,

7
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): On

behalf of Shri Annasaheb Shinds, T beg to
lay on the Table, under sub-section (6) of
section 3 of the Essential Commodities Act,
1955, a copy each of the following Notifica-
tions (in English and Hindi) of the Ministry
of Food, Agriculture. Community Develop-
ment and Cooperation (Department of
Food) :

(i) Notification G.S.R. No. 1228, dated
the 25th August 1970. publishing the
Southern States (Regulation of Export of
Rice) Amendment Order, 1970. [Placed
in Library, See No. LT-4165/70].

(ii) Notification G.S.R. No. 1263,
dated the 28th August, 1970 publishing
the Manipur Foodgrains (Movement)
Control (Amendment)  Order, 1970.
[Placed in Library. See No. LT-4166/
70].

STATEMENT BY MINISTER RE PRIVY
PURSES AND PRIVILEGES

THE MINSTER OF FINANCE (SHRI
Y. B. CHAVAN) : Sir, I lay on the Table
a statement regarding Privy Purses and
Privileges, [Placed in Library. Sce No. LT-
4167/70}

SHRI BHUPESH GUPTA (West Bengal):

Tt should be read out. otherwise we should
be given time.

SHRI GODEY MURAHARI (Uttar Pra-
desh) : We do not know what it is.

THE LEADER OF THE OPPOSITION
(SHRI S. N, MISHRA): We would like
it to be read out.

SHRY CHANDRA SHEKHAR (Uttar
Pradesh) ; T would request the Minister to
read it.

SHRI S. N. MISHRA : We would like it
to be read out



